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BEFORE HON'BLE NATIONAL GREEN 1RIBUNAL 

EASTERN ZON E BENCH, KOLKATA 

ORIGI NAL APPLICATION NO. 121/2022/EZ 

{ t 1 
- 0 l SATISH PURI

--- g ,l 

�- �

- f Union oflndia Others

I n  the matter of:-

. . ......... APPLICANT 

-Vs-

............... RESPONDENTS 

COUNTER AFFIDAVIT ON BEHALF OF THE 

RESPONDENT NO. 6, THE DMSIONAL FOREST

OFFICER, SARANDA FOREST DMSION, WEST 

SINGHBHUM, JHARKHAND 

/i �. I, Abhishek Bhushan, aged about 34 years, son of Sri I.B. 
(! - ·.

�-
__ 

Prasad, resident of Gandhi Tola, P.O + P.S-C haibasa, Dist-

.��- fV/ 

m 
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West Singhbhum do hereby solemnly affirm and State as 

follows:-

1. That presently, I am working and posted as the Divisional 

Forest Officer, Saranda Forest Division, West Singhbhum, 

Jharkhand and have been duly authorized by the Respondent 

i . ffid . c .{I ':t State of Jharkhand to swear this a 1 av1t. 
>- l 

j<' i \} ~-That I have gone through the pleadings of the above 

application and after understanding the contents thereof, I am 

filing this counter reply to the said application. 
{ 

3. That the applicant herein has primarily filed this application 

under Section 14 and 15 read with Section 20 of the National 

Green Tribunal Act, 2010 alleging inter-alia question relating 

to the environment with regard to large scale pollution of 

River Koina from Vijay-11 Iron Ore mine of Mis Usha Martin 

Limited which has now been taken over by Tata Steel Long 

Products Limited located in Village Ghatkuri, Tehsil 

/a~. ·---.::.:..~, Noamundi, District West Sighbhum, Jharkhand. 

/Xot . 
I f. ,·,. ' . . , 
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It has further been submitted that the Applicant herein noticed 

on 14.10.2021 discharge of iron fines from Vijay-II Iron Ore 

mine which polluted the river Koina and nearby forest area. 

This pollution is caused because of non-compliance of 

<i. conditions contained in Environment Clearance letter dated 
I 

; 22.12.2008 and also in violation of Forest Clearance dated --i \! . 
--22, _ i 1} 09.1::2012. The discharge of the pollutant is also in violation 

.2 j of the provisions of Water Act. The Applicant further submits 

that till date the breach of iron fines from Vijay-II Iron Ore 

mine is continuing thereby causing large scale pollution of 

river Koina and the same can be seen from the satellite images 

taken by the Applicant on June, 2022. Thus, till date no 

restoration has been done by the Project Proponent. 

4. That at the outset it is stated that the Application filed on 
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not maintainable on many folds, however, the answering 

respondents most humbly submits that-

Considering the allegations made in the Original Application 

the Hon'ble Tribunal has been pleased to constitute a 

Committee comprising of the following members:- I) District 

Magistrate, West Sighbhum, Jharkhand, II) Scientist, 
~'-

.'2.~ \. Jharkhand State Pollution Control Board, III) Scientist, Central 

\ '& 11, Pollution Control Board, Regional Office, Kolkata, 3 

~ ~ IV) Divisional Forest Officer, Saranda Forest Division, 

District West Sighbhum, Jharkhand, V) Scientist, Integrated 

Regional Office, MoEF & CC Ranchi, Jharkhand. The 

Integrated Regional Office of MoEF & CC, Ranchi, 

Jharkhand shall be the nodal office for all logistic purposes; 

and accordingly the Central Pollution Control Board 

nominated Mr. Toufic Aslam, Scientist-B, Jharkhand State 

Pollution Control Board nominated Regional Officer, JSPCB, 

!@:ti ·, . Regional Office-Cum-Laboratory, Jamshedpur, Integrated 

~
C:J",.,.. I I ~., .. A e,i 

/1, .. • -..... -·.:,q 
I . -, .,. ., . -

- :i, ') \:JI, ... / .. .,,,~ .... 

' • 
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Regional Office (IRO), MoEF · &CC, Ranchi nominated Mr. 

M.R Prasad Scientist-C, District Magistrate, West Singhbhum, 

Jharkhand nominated ADC, West Singhbhum, Jharkhand. 

Photocopy of the nominated 

competent authorities by the 

committee member is being 

annexed herewith and 

marked as Annexure-A to 

this reply. 

5. That the aforesaid Committee was required to visit the site in 

question and inspect the same with reference to the 

allegations made in the Original Application and, thereafter, 

submit its report, and if the allegations were found to exist, 

the Committee was also required to compute the 

Environmental Compensation and recommend remedial 

. ·» 
/ /' \ 

' . ,.-/J 

I ... ' \ 
! ' 

' 1, 

1£!41t,......_ 
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measures, and the said report of the Committee was required to 

be submitted before the Hon'ble Tribunal by affidavit. 

6. That in compliance of the order passed by this Hon'ble 

Tribunal NGT vide order dated 07.09.2022, the Joint 

Committee from various Organizations / institutions for 

b r: i inspection of the Vijay II Iron ore mine was constituted and 

w o was reqmre to v1s1t t e site wit a irec 10n a i i ~ . h · d · · h . . h d' t' th t 
_,. - C. :i 

\ - " ... . ..... The Committee shall visit the site in question and 

inspect the same with reference to the allegations made in the 

Original Application and, thereafter submit its report. 

"In compliance to the Hon'ble Court's directions, a Site Visit 

was conducted by the following members of the Joint 

Committee on 12.10.2022: 1. Shri Chandra Mauli Sinha IFS 
' ' 

DFO, Saranda Forest Division 2. Shri S. K. Sinha, Addi. 

District Commissioner, Chaibasa 3. Shri Prajesh Jena, IFS, 

Attached Officer, Saranda Forest Division 4. Shri Jitendra 

_.,.,~ asad Singh, Regional Officer, JSPCB, Jamshedpur 5. Shri --~ 
1~~... ". . 

·" . . . " . ..., """""' ,IJ l ? . , I 

·! ~r i '.JI•, 
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M. Rajeshwar Prasad, Scientist C, MoEF&CC, Integrated 

Regional Office, Ranchi 6. Shri Taufic Aslam, Scientist B, 

CPCB, Regional Office Kolkata All the members of the Joint 

Committee along with Officials from the Vijay TI Iron Ore 

Mines, inspected various locations within and outside the mine , 

lease premises and have noted all the observations along with 

photographs. 

Following the Site Visit, the members of the Joint Committee 

have discussed the issues stated in the petition. Brief note on 

the project: Vijay II Iron Ore block is located in West 

Singhbhum district of Jharkhand State. The nearest township is 

Kiriburu located at a distance of 15 km from Ghatkuri village. 

State capital Ranchi is located at 330 km distance. The nearest 

Railway station is Barajamda Railway station at a distance of 

15 km from the block. Vijay n Iron Ore block is located in 

district of 

\ 
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No.F45H8 and is bound by co-ordinates with latitudes 

22°09'56''N, 22°11'18''N, 22°11'16"E & 22°09'53''N and 

longitudes 

85°2 l '26"E. 

85°20'1 ?"E, 85°20'56"E ' 85°2 l '32"E & 

The ownership of Vijay-11 Iron Ore Mine, situated in 

Ghatkuri Reserve Forest was originally with Mis Usha Martin 

\ i \1 Limited. Mining lease was granted by the Jharkhand State 

--\'Government in respect of which a lease deed was executed on 
c,-::;;a----\-1_ -

--<::.:C 16.08.2005 and registered as no. 1382/1372 on 18.08.2005 at 

ft. Ii 

the office of the Sub - Registrar of Chaibasa, Jharkhand. 

Subsequently, in the mine was taken over from Mis Usha 

Martin Limited by Mis Tata Sponge Iron Ltd., Mis Usha 

Martin Limited preferred a transfer application letter no. 

UML/RNC/2018/166 dated 03.12.2018 under the Mineral 

(Transfer of Mining Lease granted otherwise than through 

· on for Captive Purpose) Rules 2016, requesting the 

t I 
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State Government for its approval in connection with transfer 

of the Mining Lease to the Mis Tata Sponge Iron Ltd. 

The State Government vide letter no. 32/20 I 8/M432 dated 

09.03.2019 approved the transfer application under the 

Mineral (Transfer of Mining lease granted otherwise than 

£ through Auction for Captive purpose) Rules 2016, subject to 

J,c compliance of the terms and conditions contained in the said 

:it. ------1 \i letter, which is annexed in Transfer Deed. 

4 The transfer deed as per the above approval letter has been 

executed on 25.05.2019 and registered on 27.05.2019 between 

Mis Usha Martin Ltd and Mis Tata Sponge Iron Ltd. A fresh 

mining lease deed was executed in favor of Mis Tata Sponge 

Iron Ltd. on 19.08.2019 as per condition no. 9 of the letter no. 

432 dated 09.03.2019, read with Rule 12 of the Mineral 

(Transfer of Mining Lease granted otherwise than through 
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signed for meeting captive requirements for its steel plant at 

Gamharia. Subsequently, there has been a change in the name 

of the company. A fresh "Certificate of Incorporation pursuant 

to change of name" has been issued by the office of the 

Registrar of Companies, Cuttack, Orissa under the notice of 

Name Change of company from "Tata Sponge Iron Limited" 

to "Tata Steel Long Products Limited" on August 20, 2019. 

From scrutiny of the documents submitted on the project, it 

was noted that the project was accorded Envirqnment . 

Clearance and Forest clearances by the Ministry of 

Environment and Forests, Government of India, more vividly 

described in the inspection report dated 12.10.2022 enclosed 

Photocopy of the inspection 

report dated 12.10.2022 is 
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being annexed herewith the 

marked as Annexure-B to 

this reply. 

7. That it may further be mentioned here that the aforesaid 

committee in terms of the direction issued by the Hon'ble 

NGT and in consonance with the issues raised in the petition: 
-1! g 
C i) j being Original Petition No. 121/2022, the following issues 

$ Mg . d ,,..,c-- were perceive : 

a. Discharge of large quantities of iron ore fines from V;jay -

11 Iron ore mines which has polluted Koina River and 

nearby Forest areas. 

b. This pollution is caused due to non-compliance to 

conditions of the Environment Clearance letter dated 

22.12.2008. 

c. It is also due to violation of Forest Clearance letter dated 

,,9.11.2012. 

" '\ ,' 
1# • :,.I'\ ~ ' ..,; L •, -< • ~• I ' ' ,, 

:v , ·.,.. . . ,. l 
-z. '· ··. : ''1,11 • J' z } "· ...... 'l 

-:'...,.\ /i . ·, I~ ' '.'\..,. 

.... __ . 
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d. The discharge of pollutants 1s also m violation of the 

provisions of the Water Act. 

e. The breach of the iron fines from Vijay - II Iron ore fines 

is continuing thereby causing large scale pollution of River 

Koina and the same can be seen by satellite imagery taken 
i ';.. 1 ·t in June, 2022. 

0 

:f' \ ~\ f. Till date no restoration has been done by the project 
·:.e ¢ i _ proponent. · 

g. As per the EC Conditions mentioned in the letters issued in 

. 

the years 2005 and 2008, the project authorities are to 

construct catch drains, siltation ponds around the mine, 

mineral and OB dumps to prevent run off of water and flow 

of sediments directly into the Karo River and Koina River , 

seasonal nallas and other water bodies. 

h. The project proponent was also to construct garland drains, 

settling tanks and check dams around the mine pit and 

tf overburden to prevent runoff. 

') 

11 
/ 

c,/ 
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1. The project proponent was also to design the same keeping 

50% safety margin over and above peak sudden rainfall in 

the area adjoining the mine sites. 

j. The applicant noticed that the pollutant being discharged 

from the Iron ore mine on 14.10.2021 which polluted the 

river and the streams and surrounding forest areas. Overall 

damage is 5 ha which is gathered through sentinel satellite 

image. 

8. That answering respondent at this stage humbly submits that 

the Observations made by the Committee on the aforesaid 

issues raised in the petition are being discussed in detail in the 

report of the Joint committee dated 12.10.2022, enclosed 

hereinabove, and for the sake of brevity the observation made 

therein are not being reiterated, however, the answering 

respondent humbly seek leave to rely on the averments made 

therein at the time of hearing, if so required, to substantiate its 

;r~,;,contentions. 
lit.~ 01--, ~~-:r) \ ff''. ' . . :·,, 1..() 
\ ' • . '•·} 
\ \ . 'i- •> . ' ""-- , 

"'•--.. I 
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9. That as mentioned herein above the members of the Joint 

Committee have visited the sites and various issues mentioned 

in the petition were deliberated and have been verified at site 

and has been made following relevant observation:-

a. The project authorities have taken adequate measures like 
c r' \ 

j covering the OB dumps, mineral dumps, constructed garland 

1 \ i drains which flow into the siltation pond, have raised 

plantation over the OB dumps for stabilization and has 

constructed check dams for arresting the silt and sediments 

before the water flows out of the mine into the surrounding 

water bodies. 

b. There are no seasonal nalas originating from the mine and 

flowing into the water bodies. 

From the observations made at the site, it is viewed that the 

possibility of mine water flowing into the Kaina and Karo 

rivers is very less. 

\ 
\ 
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Therefore, it is opined by the members of the Committee that 

pollution of the rivers due to the mine water carrying 

sediments and fines from the OB dumps and mineral storage 

areas of Vijay II Iron ore mine, as alleged in the petition on 

14.10.2021 may not be true, as such the contentions and claims 

made by the claimant are speculative, imaginary, mala fide �d 

wholly without basis. 

10. The in the light of the above specific finding of the Joint 

Committee, on the face of the record it appears that claims 

made by the applicant are not maintainable in law and are 

liable to be dismissed being devoid of complete factual 

knowledge and information and/or on account of deliberate 

suppression of relevant facts and particulars in the instant 

application under reply, by the Applicant.

11. That in addition to the above, it may be reiterated at the cost of 

repetition, that to the best of the knowledge of this answering
�� 

r�N_O} 
1 fj:;�� .respondent, which he gathered from the records 
, r.!{ 

I 
l'c ..• -'. -"�

.._ 
,�,, 

,, � \'r,.. � .... rta· -

ti �1 '"'· ' ., ' l · . ' . .... 

\ � • "1.. • '>,.1. ' 

\ ..,,�,... ·, . .,,... I 
\ �- ,....,_ ''t:.:/ <� I,"' 

I� l 
\ . ◊fe _____.I .... \' ,v -/ 
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and various site inspections and visit of the Vijay-11 Iron Ore 

Mine and the surrounding forest area by the officials of the 

office of government of· Jharkhand, the allegations as to the 

Non-compliance of conditions of Environmental Clearance 

(hereinafter referred as 'EC') and Forest Clearance (hereinafter 

referred as 'FC') by the Respondent No. 4 seems to be wrong 

and incorrect. 

The it may further mentioned here that the the Vijay-II Mine 

was originally under the ownership of Mis Usha Martin 

Limited (Hereinafter referred as 'UML') and same was 

acquired by the Respondent No. 4 with prior approval of the 

State of Jharkhand, through its Secretary, Department of 

Mines and Geology dated 09.03.2019. The approval of such 

transfer was granted in accordance with the Minerals (Transfer 

of Mining Lease Granted Otherwise than through Auction for 

Captive Purpose) Rules-2016. 

\~ 

~'-, y 
,/ 

I 
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a) That prior to acquisition of Vijay-II Mine by the Respondent 

No. 4, UML had already obtained the EC for conducting 

mining activities in Vijay-II Mine since 2005. Originally the 

EC was granted for this Vijay-II Iron Ore Mine by the 

Ministry of Environment, Forest & Climate Change, 

Government of India (hereinafter referred as 'MoEF&CC') in 
Q. 

- i the year 2005 & 2007 respectively. Subsequently, in the Year 
' ol\ cl t t 2008, the then mining lessee, MIS UML had applied for EC 
i 7 i \1 for expansion of Vijay-II Iron Ore mining project and i ~~ enhancement of production of Iron Ore from 0.65 MTPA to 

2.5 MTP A. Upon due verification, inspection and assessment, 

by accepting the said proposal, MoEF &CC has granted the 

amended EC on 22.12.2008 with certain terms and conditions 

mentioned there under. 

b) That it is pertinent to mention here that the EC for the mining 

Proiect was granted to the Vijay-II Iron Ore Mine on 
~- J ,,;.,:i r,~ 

,Y ·~-~, " 
I ~t '22.12.2008. 

I rj J, 

(\ ; ____ ,, ,1·· 
\ 

< \ ·-..,~ " I 

.... .,.,___ ~,.,, ' 

~,: r) "I 
··'. ~' ' :)','" ~- ...._::.....---
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Photocopy of the EC dated 

22.12.2008 is being annexed 

herewith the marked as 

Annexure-C to this reply. 

c) That the FC was also granted to UML for conducting the 

Mining activity in Vijay-11 Mine by the Ministry of 

Environment and Forest, Government of India on 09.11.2012 

Photocopy of the FC dated 

09.11.2012 is being annexed 

herewith and marked as 

Annexure-D to this reply. 

d) That, the Respondent no. 3 being competent authority of State 

Govt. of Jharkhand has granted the necessary Consent to 

Establish and Consent to Operate (hereinafter as 'CTO') to the 

Vijay-11 Iron Ore Mine in the name of Mis UML. 
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Pursuant to transfer of Vijay-II Mine and upon application 

submitted by the Respondent no .. 4 and upon due verification 

and scrutiny of facts and documents, the Respondent no. 3 has 

granted the CTO with respect to the Vijay-II Iron Ore mine in 

the name of the Respondent no. 4 vide its Letter No. 
(i., 

: JSPCB/HO/RNC/CTO-6151106/2019/2650 dated 31.12.2019. 
" 9 .) ) .fi 

j( i t .i ~-elf Photocopy of the CTO in the 

name of Respondent No. 4 

dated 31.12.2019 is being 

annexed herewith and 

marked as Annexure-E to 

this reply. 

e) That, by virtue of the transfer of the said Vijay-II Iron Ore 

Mine in favour of the Respondent no. 4 and as provided under 

Rule-4(3 )(a) of The Minerals 

(Transfer of Mining Lease Granted Otherwise Than Through 
/~J~~, /:~ .... 

I/( 11~. / ,.,, ,"9 
1,1/
; ,..,.. ·'<>! ;,,. '-,iv..,, "'{,,i 
o' < '"',• . •v I 

f, , .. , "tl ' 't,'/ I •'•1 .....,,•, 
r .· - , '_-. .. ;'' 
i ,, ( 1 f 

< '. '•· ·jr, , ) 
... ,"' .. ; ~:" · / .. ( 

- ....,_~ ' ' 
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Auction for Captive Purpose) Rules-2016, all consents, 

licenses and approvals etc., including the existing EC & FC 

are automatically transferred in favour of the Respondent no. 4 

from the transferor/earlier mining lessee i.e., UML. 

f) That, in due course after transfer of the mine, the Respondent 

, \. no. 4 also applied for Transfer of the EC and upon due 
C. C. 

B O enquiry, assessment and verification the EC was transferred in 
'O > / 

\ '3_ _ favour of the Respondent No. 4 on 22.09.2021 on the same 

-='12 \ t terms and conditions mentioned in original EC dated 

22.12.2008 by the competent authority of the MoEF & CC. 

Photocopy of the Transfer of 

EC dated 22.09.2021 1s 

being annexed herewith and 

marked as Annexure-F to 

this reply. 

13. That it is further stated here that it was noted that at several 

;{'~ , places outside the mine lease boundary of Vijay II _Iron mine, 

r 8 :~· '_ . 
.. 

i ?J \ '., · 0 
! . • 'l 
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which happens to be the road connecting to various mines, is 

located in the forest area. Due to steep slope of the hill, the 

force of the surface runoff in this area is quite high as a 

result, at many places there is a breach of the boundary wall 

and water has flowed into the adjoining forest area. The 

"' 
concerned authorities may take necessary mitigative 

J 

areas. B. It was also noted that there are a number of iron ore 

mining projects (few of them operational and others non 

operational) adjoining the Vijay II iron ore mine and all these 

projects are located within or near to the Forest area. The 

surface runoff from all over the area maybe affecting the 

adjoining forest area. In light of the above, a comprehensive 

plan for arresting the surface runoff into the surrounding 

·.~:_: ... ~-'--=;<~~ water bodies through a series of check dams has been put in 
?-A c~ r "'\. 

/2,' '"~~ , .. 11 .,-t'j /;)7;!· '-- c:v,, )1 ·i lace i.e CAT (catchment area treatment plan), following the 
1] o. / '· ' . ' .:,. \i 

~

, o·- . . ,•~ , 
m , •. ·+1 < ~,\ '· -,,;, .);f:,.,f dy by HT Kharagpur has been approved by the 
' "/"" ' , . ' . .. 
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Government, for Saranda to check soil erosion through 

various engineering and biological interventions, of which 

the said Project proponent is one of the stakeholder. Speedy 

~- \ 
.... 11:. directed by the plan will go a long way in protecting the 

and time bound execution of all the prescribed intervention as 

7:'· -6 o ~ a 
}~ larger landscape of Saranda along with the lease area of the -~ . 

{ ,____ Project proponent. C. It was also opined by the Committee 

that the project authorities may carryout repair of any damage 

to various effective measures that have been taken by them 

due to the recent rains. Further, they have to have a routine 

(quarterly) maintenance schedule and monitoring of the 

various measures adopted by them, submitted to the DFO 

Saranda and Jharkhand State Pollution Control Board. 

14. That as a cumulative facts narrated herein above the 

answering respondents humbly submits that the instant QA 

being devoid of merits, as opined by the members of the 

ommittee that pollution of the rivers due to the mine water 

; . -' '1 . . / 
/' 
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carrying sediments and fines from the OB dumps and mineral 

storage areas of Vijay II Iron ore mine, as alleged in the 

petition on 14.10.2021 is not true, and thus required to be 

rejected by this Hon'ble Tribunal, and accordingly submits 

that the contentions and claims made by the claimant are 

speculative, imaginary, mala fide and wholly without basis, 

liable to be dismissed out rightly. 

That in the facts and circumstances of the case, as stated 

hereinabove, the application filed by the applicant, has got no 

merit and is, liable to be dismissed in limine. 

16. That the answering respondent has gone through the concerned 

inspected report and has agrees with the same. 

1 7. That this counter affidavit is being filed bonafide and in the 

interest of Justice. 

18. That) have· gone through the contents of this counter affidavit 
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19. That annexure are photocopy/true copy their respective 

original. 

20 Th h . h 1-lti ...... 5 , ~,, ,..,_Jol9 e . at, t e statements made m paragrap ..... . :?.1 .. . 1:: .... .,..::> ••• • ar 

true to my knowledge, those stated m paragraph 

YJ.~J.tA-: ... ............ are true to my information derived from the 

relevant records of the case and rest are by way of humble 

submissions before this Hon'ble Court 

21. That this affidavit is signed, sworn and verified by me on this 

day the 24th February, 2023 at Chaibasa. 

AW~ 
(Abhishett'husan, IFS) 
Divisional Forest Officer 

Saranda Forest Division, Chaibasa. 

\ "'e 
~~'J 

¼V°'°r#' 
· 1r./Mrs./Miss. /J::k .. ... 
Nho is Identified by Mr./Mrs./M, ... .1 

. A~ . I? f:'h...-0.::-<.~ ·········'·;J ...... .. ........ . 
\dvocate s :' \' · · , AJlrmed and 
Declared E..:: . 
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Before ............ .. ............................................................................................... at Chaibasa 

West Singhbhum (Jharkhand) 
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File NoL7-174/JR0-2022f Sj 2.. 
2 

' • • Dated: 30.09.2022' 

' ~ :if. · ... . , :'·0~1 
l. Distri<:r Mligistrate, 

W~Eigbblfum, Jharkhand 
:!•~2;·•J:5iviitona1 forest Officer . - , 

Samnda Forest Division, 
District West Sighbhum, 
Jbarkb.and 

3. Scientist 'B', 
" _Q Centnil~Uution Control Board, 
~-A ~Eastern Regional Director.ate 

_· . o'"- · : Ko~ West Bengal. 

4. Regional Officer, 
JSPCB Regional'oflice-cum-laboratory. 
Jamshedpur,Jbarkhand 

Sub: Nomination of a Scientist from Integrated Regional Offiee Ranchi, Ministry of 
:Envirqn.ment For,st and Climate Change in OA No. 121/2022/EZ pending before 
Hoa'ble-N'GT ,· Eastern Zone Bench~ Kelkata- rec. 

Rd: Hon'ble NOT, Eastern Z.One Bench, Kolkata's order dated 07.092022 in OA No. 
121/2022/EZ in the matter of"Satish Puri Vs Union of India,~ Ors". 

This refm to the Hon'ble National Green Tribunal, Eastern Zone Bench, K.olkata's order 
dated 07.09.2022 in OA No. lll/2022/EZ in the matter of"Satish Puri Vs Union of India & Ors". 
Hon 'ble NOT vide order dated 07.09.2022 constituted a committee comprising of: 

l. District Magistrate, West Sigbbhum, Jharkhand, 

2. Scientist, Jbarkhand State Pollution Control Board, 

3. Scientist, Centnil Pollution Control Board; Regiorud Office, Kolbta 
4. Divisional Forest Officer~ Saraoda Forest, Division, District West Sighbhum, Jharkhand, 
5. Scientist, Integrated Regional Office, MoEF & CC Ranchi, Jbarkband 

S 1-:> ') ,, 
Pap1of2 



., 

.r· 
I. 

>·,:: f?i1.i '· ~ ..,p-- •! ~ 

··\~1) 1\ (- ~'. ' .. r 

. .... ~ r ~ ,:. "' 
--~ f, .; ) 

'•· ,, ) • ' I 

t '; . 

'l l 

( . 

•\ .J . , 

r ,, ' .. • . f ·•·' 

""').- .. !\ i{i,:·: 
•:"'r,-~- :·\ j i,., 

' • ! 



-

Item-No.03 1 l • Court ·No.1 

BBJ'ORE .. TU, l'4T!Oll:~~Glm.Bll:•TRQ.QN~. 

BA8'l'ER11'zon BBIICB, KOLKATA 

. :fThtoqh-'Video ConfeND.citllJ• . -1 -

Original Application N«!hl2 l t2022f EZ 

Satish Puri 
Applicant(s) 

Versus 

..- , · .Reaponilc:nt(s) 

Date ·of•hearing; J},7 .09;2022: 

CORAII: BQIMIL& 11R. JUtmCE ~ AIDT STBALEKAR, JUDICIAL ~ 

.. . -~· . -.-· ·ebrar.z IIR. IWBAL·DA8GUPT~ D,PJ:Jc1' DIIBD . 

For Applicant(s) : Mr. Sourabh Sharma, Advocate a/w · 

Mr . .Kaustav Dhar, Advocate . 

, : ..... ) .._ • . ' •cf , •• \ • ,.;"'i ',1 .:~~~-d'J ,'f;tt
1 

I • -~_ .. ; r ... ;..,,' ~. /~ ,.,. ,1:.I· "~--, , ... / ·,, 

for .Rcs~n~~~~f:.-Mr.:·.~m,-a.K~, Adv~tefgi: ~ .'"~• ~ 
' , ; · ·• · · ,-, ,:·"-Ms,Aisbwaiya•Rajyashree; Xdvoca:tefoflt-2,s&6, 

1. Mr. soura:bh Sh~a, ·learned CduilseI (in Virtual Mode) assisted by 

0

Mr. ~iiiitav Dhar," learned Counsel fur the Applican6ir~ present. 

2. The allegation of the Applicant is that Rcspon<ient ·N~:4/Unit was 

'--~· ,_-, : J; '.,gnlli~~tEti~b1iiiofudt:£•ti~bi;_!•i)ii'•l9~;2'0CJ5· for:tproduclion of 

10:65 M'I'PA ' {MiD1on" Tonnes per ioB\im)' o('iron . bre mine. The 

·· ·· · expansion ofthe'U:irlt -was sougbt'irtlih 0:65 M'IFA'to'2.5 M1'PA for 

. .. ,wScH1~~#ht¥.t~:Jfcicaririicc~ •iii ~tca1oii··!22;r2\·20os. u~er 

.J' : ··-.;, t,.· .• ' .:,. / ~ . '; .. ~ .• I. K .!_ I 
·; ' ' ~ . . ' ,. --: 

. : .. , _. ·. ~tlillJ Envfioh'ro~tat 'Clearance· ilie it~deht 'N~A was required to 

· ·cohsfu.tcf ;eaten' · aiam:s and siltittion pond~ of appropriate size 
. ... -~ 

~~d the mine working, mineral 'an,{oirrdbm~1'(b'ver bw-den 

... ' dwnpk).·to ·~rcvettt ruti 'off wit~ aina flow ~f sediments directly into 

.:)., ,-:,,-i <1;:;iliitff'~iRiv°'er,Lx-mJaiRUer•aft~~~ a~ nallahs and,~water 

bodies. The Project proponent,tpPj"was also required to construct 

· Gaffand'~ : ~ tanks and· check 'clams around the mh1e ;it 

and over burdeh'·atii:np t~' prevent. rtm off. It was also required to 

1 

-



L 

3. 

KoQUl and nearby forest area. 

4. ·,~- iln\~ .:opinion, the matter requires conaid~ifit•! ih n·~· l · • 

5. Issue notice to the Respondents, retumable"w.i~.fout·,;weekst 

weeks. 
. :·· ·;,1n : . . 7. Mr. Surendra Kumar, learned Counsel who ia present in Virtual 

4. ; . ~, .if . •z? .~ ,:~-:(;~~~;.~ .,::.i-.:.~•;~} .. !<~~· fC-~:· p ~ !;,:;.• ,-:{ r ; :.~_ ~:.~ ":~½~ ~ri~~ ·::0 ! , ,, . c. ,.._.· .M_odc;: in..~·~Ui.~ :r~ ~ d_&, .-~ ·- tp-H ake notice---on,,beh.alf_ of 
Respondent No.3, Jh~d.,State Polµition Control Board. 

-~· _ -~~-- Ai~ ~~~-:1~~~!,) ~e,d CQ\m~,- W?O ~ _ ~t in ' ·' 
_ Y~:.¥ode- is, directed to_ take n,otice on bdlalf of Respondent ' ~. • • 

... .. -~' # 

. 
. 

\:, •:;n~,.J~Y:._;7~5~ ~ J.!~ ~~~~W,.;~ i~!4r~ -.,Di~pi~ ~'~l tr:&.te, West . ' . -· ' . 
, Si.P,q~~-l-.,~~4 ,,s .-~~_,- as, Mt~-• ~ ::·f ~~st · Officer, 

- _ s.a:rrui~ ~o!Cs~ J?,i?isi<?~:, West_ ~ig\>,l;>~um, ~'!,-µi the array 

pr~~~~ WW\~•--~ g~J>e~~~t,~~:}?. ~ ~ r~~~~• .. . ,', .· '- •' · ... •·, :· . ., ·, . . ' ' 10 Qonal.f-.ina th alJ.e . tian-. 4 . ih n;..;...;...,.1 · c.. '. • .,,,.,:;,•,, "' ~ -,.,~ 1~ e.,~, .. P,.,~ ---fNt,e -~ ;~, ':.11";":'f•~ ~pplica.tion we 

·I) · :: ~~ ~~tc, Vfcst Si~b~,.Jharkhand, 
' 

} 

. I. Control Board, . 
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IV) Divisional Forest Officer, Saranda Forest 

-Division, District West Sighbhum, Jbar~d, 

V) Scientist, Integrated Regional Office, MoEF & CC 

Ranchi, Jharkhand. 

The Integrated Regional Office of MoEF & CC, Ranchi, Jharkhand 

~'all be the nodal office for all logistic purposes. 
. . 

• ·l l._ ·. ' The Committee shall visit the site in question and inspect the same 

wi~ rq:-erence to the allegations made in the Original Application 

and, thereafter, submit its report. 

12. If the allegations are found to exist, the Committee shall also 

compute the · 'Envitiyuncntal Compensation and recommend 

remedial measures. 

13. The Committee shall submit its report on affidavit by the next date 

of listing. 

14. The Applicant shall provide e-copy/soft copy of Original Application 

along-with its annexures to learned Counsel Mr. SUrendra Kumar 

~d ~s,:.Aishwarya· Rajyashree today itself. 

15. I.lat on 17.10.2022. 

B. Amit Sthalelmr, JII 

······················· ............ . 
September- 07, 2022, 8mbal Duppta. DI 
Original ~n No.121 /2022/EZ BD . 

3 
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~Hct,('{ * lRiq; CM-13014/43/2022-LAW-RD-KOLKATA-RD .(Kolkata)/19311 fz.Jtcf.; 19.09.2022 ~ 
q;f Mii0..sC'l ~. ~mo-s1 cA' Mi10'5C'l, ill~f41fll cf) ~ 2000 ~ 14.09.2022 ~ ];ITC{f ~ 

-q ~ ! ftp- GTlR cfTG" ~ OA No .• 121/2022/EZ ~ ~ "iFfJlT Union of India & Ors cfi ~ 

rfi '1lj91W1 -q Si114'~ NGT ~ ~ 07.09.2022 cpl' fi ~ cfi a!j41C'l1 1l ~ cf))- ffi~ 

~ * lflUlll ~ 'ufT'q MfatjG1 ~ ~ 17.10.2022 cf) ~ -tll~lcl~ rfi 'fl'lJaf -~ ~ ~ 

{ul~IMfa ~) I 

'3'cfff rfi ~ 1l fll141~ NGT a'RT fi ~ cnT 3lj41cl1 ~; 3flN \i411cfd, 

~ ~. ill~f41fll cm-~ cfi. ~ ~ f¥taTUT -gg 5lfaPfgcffi ~ vJ@T t I ~ ~ 
vJ@T t fcl>" Sil.-J41~ NGT ~ fi ~ cfi 3lj4lcl.-J -gg ~ viTq cfi '11RR'f QfatjG.-J ~ 

~~, 

. ~~ff ~jc-t'1ct> :­~-,0· 
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To 

33 
a-ne NO.l:M-

13014143l2022-LAW-RD-KOLKATA-RD (Kolkata) /SJI 

ii>~llf !.ltf:iOJ f~lj3to1 ~ · 
('IRfrcnur ilcf, ~ ~ ~ ~. mm~> 

CENTRAL POLLlITION CONTROL BOARD 
(Ministry of Environment, Forests & Climate Change, ~ovemment of India) 

Eastern Regional Directorate 
502, Southend Conclave, 1582, Rajdanga Main Road, Kolkata • 700 10oated: 19/09/2022 

...-:::=:::=:::::::::::::,....._ 

The Deputy Director General of Forests (C), 
Ministry of Environment. Forest and Climate Change, · 
Integrated Regional Office, Bungalow No. A-2, 
Shyamali Colony, Ranchi- 834002 

&.: .. ~lU-­(( ! ( ~-1,Ct~.J:i 

Email: ro.ranchi-mef@gov.in 

~ '~~-

r.. 0 Sub: Nomination Letter in the matter O.A. No. 121/2022/EZ vide Hon'ble NGT order ~ ~,..i/ dated 07.09.2022 ~' 
Sir, 

This has reference to the Hon'ble NGT order dated 07.09.2022 in the matter of O.A. No. 121/2022/EZ wherein the following has been directed -

" ... Considering the allegations made in the Original Application we deem it appropriate to constitute a Committee comprising of the following members :-
I) District Magistrate, West Sighbhum, Jharkhand, 
II) Scientist, Jharkhand State Pollution Control Board, 

JII) Scientist, Central Pollution Control Board, Regional Office, Kolkata, ✓ IV) Divisional Forest Officer, Saranda Forest Division, District West Sighbhum, Jharkhand, V) Scientist, Integrated Regional Office, MoEF & CC Ranchi, Jharkhand ... 
... The Committee shall visit the site in question and inspect the same with reference to the allegations made in the Original Application and, thereafter, submit its report. .. " 

In this regard, Mr. Toufic · Aslam, .Sc. B (Mobile No. 7827106649 & Email: toufic.cpcb@gov.in & rdkolkata.cpcb@gov.in), has been nominated by the Com~tent Authority to represent CPCB in this committee. 
All communication, therefore, regarding the inspection and others on this subject, Mr. Toufic. Aslam may also be informed with a copy to this office. 

Yours faithfully, 

/ 
(M. K. Biswas) 

Regional Director 

Copy for kind information to: 
As per list 

~ 
(M. K. Biswas) 

Phone : 033-2441 6634 / 4289 / 467716003, Fax : 033-2441 8725, e-mail : zokolkatta.cpcb@nic.in Head Offir.P.. P::.r lVPf::;h Rh::n.u::an r.Rn r,,m n ffil"l'O r,... ...... ~1"'v c-... , A --1••- ··---- "' - "-1 ... ,. ... ,.. __ 



.:r, 4-
mARKHANDSTATEPOLL 

T.A. DIVISION BUILDING GRO UTION CONTROL BOARD 
Phone.: 2400851, 2400852.~4009~ ~LOOR), H.E.C., DHUR_WA, DHANBAD -834004 

ax. 0651- 2400850, Web Site www.jspcb.nic.in 

By Email/Speedpost 
Hon'ble NGT Matter 
Time Bound (Urgent) 

Ref. No . .f, ... -:-:-:.2 D '2-5 
Ranchi, Dated .. ?r-:v./'?(./.u.n---

From, 

To, 

Yatindra Kumar Das 
Member Secretary. ' 

The Deputy Director General, 
Integrated Regional Office, 
MoEF & CC, Ranchi, Jharkhand. 
The Deputy Commissioner, 
West Singhbhum, Jharkhand. 
The Regional Director, 

CB Regional Office, Kolkata. 
ivisional Forest Officer, 

Saranda Forest Division, 
West Singhbhum, Jharkhand. 

__ _ . . 
~IJS(i,i"c;'~ 

.r=1::s:l. ~ • ~r.{P~J 
-~~ 

Sub: - Compliance of the directions issued by the Hon'ble NGT, Eastern Zone Bench, 
Kolkata in its order dated 07.09.2022 in 0 . A. No. 121/2022/EZ in the matter of Satish 
Puri Versus Union of India & Ors.- Regarding. 

Sir, 

In connection with the above subject matter - it is to inform that the Hon'ble NGT, Eastern Zone 
Bench, Kolkata in its order dated 07.09.2022 in 0. A. No. 121/2022/EZ in the matter of 
Satish Puri Versus Union of India & Ors. has given certain directions (Copy enclosed). The 
operative' part of which is as follows: -

"2. The allegation of the Applicant is that Respondent No.4/Unit was granted 
Environmental Clearance on 19.04.2005 for production of 0.65 MTPA (Million Tonnes 
per annum) of iron ore mine. The expansion of the Unit was sought from 0.65 MTPA to 
2.5 MTPA for which Environmental Clearance was granted on 22.12.2008. Under lhis 
Environmental Clearance the Respondent No.4 was required to construct catch drains and 
siltation ponds of appropriate size around the mine working, mineral and OB dumps (over 
burden dumps) to prevent run off water andjlow of sediments directly inJo the Karo River, 
Koina River as well as seasonal nallahs and water bodies. The Project proponent (PP) was 
also required to construct Garland drai11s, settling tanks and cl,eck dams around the mine 
pit and over burden dump to prevent run off. It was also required to design the same 
keeping 50 per cent safety margin over and above peak sudden rainfall in the area 
adjoining the mine site. 

3. The a/legation is that the above conditions of the Environmental Clearance have not 
been complied with and there is discharge of iron fines from Vijay-1/ Iron Ore mine which 
has polluted the River Koina and nearby forest area. 

9. The Applicant is permitted to implead the District Magistrate, West Sighbhum, 
JJ,arkhand as well as the Divisional Forest Officer, Saranda Forest Division, West 
Sighbhum, Jharkhand in the array of Respondents, as Respondent Nos. 5 & 6 respectively. 



10. Considering the a/legations made in the Original Application we deem it appropriate to 

constitute a Committee comprising of the following members:-

1) District Magistrate, West Sighbhum, Jharkhand, 

II) Scientist, Jharkhand State Pollution Control Board, 

III) Scientist, Central Pollution Control Board, Regional Office, Kolkata, 

lY) Divisional Forest Officer, Saranda Forest Division, District West Sighbhum, 

Jharkhand, 
J".) Scientist, Integrated Regional Office, MoEF & CC Ranchi, Jharkhand. 

The Integrated Regional Office of MoEF & CC, Ranchi, Jharkhand shall be the nodal 

office for all logistic purposes. 

JI. The Committee shall visit the site in question and inspect the same with reference to the 

allegations made in the Original Application and, ihereafter, submit its report. 

12. If the allegations are found to exist, the Committee shall also compute the 

Environmental Compensation and recommend remedial measures. 

13. The Committee shall submit its report on affulavit by the next date of listing. 

15. List on 17.10.2022." 

In light of the above, it is further informed that the Regional Officer, JSPCB Regional Office 

- cum - Laboratory, Jamshedpur (Contact No. - 9572552863; Email: - jspcb.jsr@gmail.com) 

is nominated as the member of the committee on behalf of JSPCB to look into this matter. 

This is for your information and necessary action please. 

Thanking you. 

Encl: As above. 
Yours sincerely, 

(Yatindra~ar Das) 
Membe/~etary 

~ 



REPORT OF THE JOINT COMMITTEE ON THE SITE INSPECTION CARRIED 

OUT ON 12.10.2022 OF THE VIJAY D IRON ORE MINES OF M/S TATA 

STEEL LONG PRODUCTS LTD UNDER THE DIRECTIONS OF THE HON'BLE 

NGT IN OA 121/2022 IN THE MATTER OF SATISH PURI Vs UNION OF 

INDIA AND OTHERS. 

The Hon'ble NGT in its order dated 07.09.2022 had constituted a Joint 

Committee from various Organizations /institutions for inspection of the Vijay 

II Iron ore mine at site and with a direction that " .....•... The Committee shall 

visit the site in question and inspect the same with reference to the 

allegations made in the Original Application and, thereafter submit its 

report.,, 

In compliance to the Hon 'ble Court's directions, a Site Visit was 

conducted by the following members of the Joint Committee on 12.10.2022: 

1. Shri Chandra Maull Sinha, IFS, DFO, Saranda Forest Division 

2. Shri S. K. Sinha, Addi. District Commissioner, Chaibasa 

3. Shri Prajesh Jena, IFS, Attached Officer, Saranda Forest Division 

4. Shri Jitendra Prasad Singh, Regional Officer, JSPCB, Jamshedpur 

5. Shri M. Rajeshwar Prasad, Scientist C, MoEF&CC, Integrated 

Regional Office, Ranchi 
6. Shri Taufic Aslam, Scientist B, CPCB, Regional Office Kolkata 

All the members of the Joint Committee along with Officials from the 

Vijay II Iron Ore Mines, inspected various locations within and outside the 

mine lease premises and have noted all the observations along with 

photographs. Following the Site Visit, the members of the Joint Committee 

have discussed the issues stated in the petition. 

Brief note on the project: 

Vijay II Iron Ore block is located in West Singhbhum district of Jharkhand . 

State. The nearest township is Kiriburu located at a distance of 15 km from 

Ghatkuri village. State capital Ranchi is located at 330 km distance. The 

nearest Railway station is Barajamda Railway station at a distance of 15 km 

from the block. Vijay II Iron Ore block is located in Ghatkuri reserve Forest in 

West Singhbhum district of Jharkhand state, under Survey of India OSM 

No.F45H8 and is bound by co-ordinates with latitudes 22°09'56"N, 22°11'18"N, 

22°ll'l6"E & 22°09'53"N and longitudes 8S0 20'17"E, 8S0 20'56"E, 85°21'32"E 

& 85°2 l '26"E. 
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The ownership of Vijay-II Iron Ore Mine, situated in Ghatkuri Reserve ForeSt was originally with M/ s Usha Martin Limited. Mining lease was granted by the Jharkhand State Government in respect of which a lease deed was executed on 16.08.2005 and registered as no. 1382/ 1372 on 18.08.2005 at the office ,of the Sub - Registrar of Chaibasa, Jharkhand. Subsequently, in the mine was taken over from M/s Usha Martin Limited by M/s Tata Sponge Iron Ltd., M/s Usha Martin Limited preferred a transfer application letter no. UML/RNC/2018/ 166 dated 03.12.2018 under the Mineral (Transfer of Mining Lease granted otherwise than through Auction for Captive Purpose) Rules 2016, requesting the State Government for its approval in connection with transfer of the Mining Lease to the M/s Tata Sponge Iron Ltd.The State Government vide letter no. 32/2018/M432 dated 09.03.2019 approved the transfer application under the Mineral (Tran sf er of Mining lease granted otherwise than through Auction for Captive purpose) Rules 2016, subject to compliance of the terms and conditions contained in the said letter, which is annexed in Transfer Deed.The transfer deed as per the above approval letter has been executed on 25.05.2019 and registered on 27.05.2019 between M/s Usha Martin Ltd and M/s Tata Sponge Iron Ltd. 

A fresh mining lease deed was executed in favor of M/s Tata Sponge Iron Ltd. on 19.08.2019 as per condition no. 9 of the letter no. 432 dated 09.03.2019, read with Rule 12 of the Mineral (Transfer of Mining Lease granted otherwise than through Auction for Captive Purpose) Rules 2016 and a Mine Development and Production Agreement (MDPA) was signed for meeting captive requirements for its steel plant at Gamharia. Subsequently, there has been a change in the name of the company. A fresh "Certificate of Incorporation pursuant to change of name" has been issued by the office of the Registrar of Companies, Cuttack, Orissa under the notice of Name Change of company from "Tata Sponge Iron Limited" to "Tata Steel Long Products Limited" on August 20, 2019. 

.. .. From scrutiny of the documents submitted on the project, it was noted that the project was accorded Environment Clearance and Forest clearances by the Ministry of Environment and Forests, Government of India · ,- the details of which are given below: 

s Type of lssuring EC letter no. Date n clearance Authority 
1 Environment Ministry of J-11015/48/2001-IA.Il(M) 19.04.2005 Clearance Environment Vijay Il Iron ore Mine of M/s Usha and Forest, Martin Ltd located in Ghatkuri RF, in Government Tehsil Noamundi, District West , . 

of India Singhbhum, Jharkhand 

I 



2 

3 

4 

s 

Environment Ministry of 
clearance Environment 

Forest 
Clearance 

Consent 
Establish 

Consent 
Operate 

and Forest, 
Government 
of India 

Ministry of 
Environment 
and Forest, 
Government 
of India 

to Jharkhand 
State 
Pollution 
Control 
Board 

to Jharkhand 
State 
Pollution 
Control 
Board 

Transfer of Ministry of 
Environment Environment 
Clearance and Forest, 

Government 
of India 

(For production of 0.65 lakh tones 
per annum of iron ore during Phase-I 
over total lease area of 155.078 ha 
which is forest land) 
J-11015/507 /2007-IA.II(M) 
Expansion of Vijay-11 Iron ore Mining 
Project of M/s Usha Martin Limited 
located in village Ghatkuri, Tehsil 
Noamundi District, West Singhbhum, 
Jharkhand. 

(Enhancement of production from 
0.65 million TPA of iron ore to 2.5 
million TPA over an area of 155.078 
ha which is forest land) 
No. 8-88/2007-FC(Pt} 
Stage II Forest Clearance for 
Diversion of 117.0059 (Total lease 
area 155.078 ha} of forest land for 
Ghatkuri Vijay-II Iron Ore Mining 
project in favour of M/s Usha Martin 
Private Limited in Saranda Forest 
Division in West Singhbhum district 
of Jharkhand. 
No. 12(21)51/2004-FC E 
Stage Ii approval under Sec 2 (ii) of FC 
Act, 1980 for Diversion of 29 .4648 ha 

Memo no. 3676 

SPCB/HO/RNC/CTO-
6151106/2019/2650 

Consent to Operate obtained from 
Jharkhand State Pollution Control 
Board for 2 .5 MTPA of ROM 
Production 
No. J-11015/507 /2007-IA.II(M) 
Transfer of EC from M/s Usha Martin 
Limited to M/ s Tata Steel Long 
Products Limited issued for 
Expansion of Vijay-II Iron ore mining 
project with production capacity to 
2.5 MTPA over the mine lease area of 
155.078 ha located in village 
Ghatlruri, Jharkhand 

22.12.2008 

09.11.2012 

12.07.2005 

11.10.2007 

31.12.2019 

22.09.2021 
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With the change in the ownership of the Vijay II Iron ore mine, the project authorities had applied to various mining and the State Govemm:t Regulatory authorities with respect to change in the lease deed as well as e Mining Plan of the Vijay IT iron ore mine. The details of this is given below: 
Sn 

1 

2 

3 

4 

Type of 
agreement 
/clearance 
Lease Deed 

Mining Plan 

Mine 
Development 
and Production 
Aereement 
Site Specific 
Wildlife and 
Biodiversity 
Conservation 
Plan 

Regulatory 
authority 

State 
Government 
of 
Jharkhand 

Regional 
Controller of 
Mines, 
Ranchi 

State 
Government 
of 
Jharkhand 

Letter No. 

i. Lease deed executed in favor of 
Vijay II Iron Ore Mine of M/s Usha 
Martin Limited on 16.8.2005 and 
registered as no. 1382/ 1372 

ii. Transfer deed executed on 
25.05.2019 and registered on 
27.05.2019 froni M/s Usha Martin 
Ltd. To M/s Tata Sponge Iron 
Limited by State Govt. of Jharkhand 
under The Mineral (Transfer of 
Mining Lease Granted otherwise 
than through auction for Captive 
Purposes) Rules 2016 

Approval of Review of Mining Plan 
for the period ~020-2021 to 2024-
2025 Vide· letter no. 
RAN/WSB/Fe/MP-35/2019-20 of 
Regional Controller of Mines, IBM, 
Ranchi 

MDPA is made between State Govt. 
(Jh_~khand) and M/s Tata Sponge 
Iron Limited vide letter no. 445'. 

PCCF SSWLCP sanctioned by PCCF, 
Wildlife Wildlife and Chief Wildlife Warden, 
State Govt of Jharkhand vide office order no. 27. 
Jharkhand 

Date 

18.8.2005 

25.05.2019 

-

15.05.2019 

20.8.2020 



Issues raised in the petition : 

gn_ perusal of the Original Petition No. 121/2022 in the matter of Satish Puri Vs. 
nion of India and others, the following issues were noticed: 

1 - Dis_charge of large quantities of iron ore fines from Vijay - II Iron ore mines · 

w~ch has polluted Kaina River and nearby Forest areas. 
2 . This pollution is caused due to non-compliance to conditions of the 

Environment Clearance letter dated 22.12.2008. 
3 . It is also due to violation of Forest Clearance letter dated 09.11.2012. 
4. The discharge of pollutants is also in violation of .the provisions of the Water 

Act. 
5. The breach of the iron fines frqm Vij~y - II Iron ore fines is continuing thereby 

causing large scale pollution of River Koina and the same can be seen by 

satellite imagery taken in June, 2022. 
6 . Till date no restoration has been done by the project proponent. 
7 . As per the EC Conditions mentioned in the letters issued in the years 2 005 and 

2008, the project authorities are to construct catch drains, siltation ponds 
around the mine, mineral and OB dumps to prevent run off of water and flow of 
sediments directly into the Karo River and Koina River , seasonal nallas and 

other water bodies. 
8. The project proponent was also to construct garland drains, settling tanks and 

check dams around the mine pit and overburden to prevent runoff. 
9. The project proponent was also to design the same keeping 50% safety margin 

over and above peak sudden rainfall in the area adjoining the mine sites. 
IO.The applicant noticed that the pollutant being discharged from the Iron ore 

mine on 14.10.2021 which polluted the river and the streams and surrounding 
forest areas. overall damage is 5 ha which is gathered through sentinel satellite 

image. 

The Observations made by the Committee on the issues raised in the petition are 

mentioned below: 

Point no. 1: Discharge of large quantities of iron ore fines from Vijay - II Iron ore 

mines which has polluted Koina River and nearby Forest areas. 

Observation - It was noted that the Vijay -II Iron ore mine is situated over hilltop, 

spread over an area of 155 ha which is all forest land. It was obse!'7ed that mining 

operations were being carried out as per the approved mining plan.' The mined out 

minerals are being stored at earmarked s ite and is covered with polythene sheets. 

There are garland drains made at the bottom of the mineral dump flowing into and 

siltation ponds made, to check the flowing of sediments into the surrounding areas. 

However, at some places, the drains have been filled up. Titls has been attributed by 

the project authorities due to the recent heavy rains in the area. 



Mineral stacks, with proper benching and covered with polythene covers . 

The committee observed that the iron fines stored in these dumps are terraced 

properly and covered to prevent washing away due to rains. The exposed surfaces 

of the mineral storage may be similarly managed. In light of the above, it was 

viewed by the members of the Joint Committee that there might have been flow of 
surface runoff from the Vijay II Mine due to rains and weakening of the 

embankment on 14.10.2021 but the chance of pollution of Rivers, which are 

flowing at a distance of more than 3 lans from the mine and affecting the Forest 

land surrounding is very less. 

Point no. 2: This pollution is caused due to non-compliance to conditions of the 

Environment Clearance letter dated 22.12.2008. 

The Ministry has granted Environment clearance to the -project vide letter No. J-

11015/507 /2007-IA.II(M) dated 2008. In the letter there were conditions with 

regard to the environmental safeguard measures stipulated which are to be 

adopted by the project proponent during the operation of the mine. Some of the the 

conditions mentioned with respect to storage of the mined out materials and their 

compliances as observed at site are mentioned below: \ 

a. The project proponent shall ensure that no natural water course and /or water resources 

shall be obstructed due to any mining operations. The first order streams and the seasonal 

Nallahs originating from the mining lease area shall be protected. (Specific condition no. vi) 

Observation: It was noted during the visit that there were no natural water stream or 

nalla flowing within the mine lease area. 

b. The overburden (OBJ generated during the mining operations shall be stacked at 
eannarked dump site only and it should not be kept active for a long period and 

phase-wise stabilization shall be carried out (Specific condition no. viii) 



Ob~rvation: . . It was noted that there was one OB dump. It was stated by the proJect authonti.es that a total quantity of 48.48 Iakh metric tones of OB is dumped. Fr_?~ the info:mation submitted by the project authorities, it is also noted that since mrmng operation, the OB generated has been utilized for backfilling purpose covering a total ar~ of 13.85 ha over which the present OB dump is located. Adequate measures like proper benching with 1 O mtrs and stabilization measures have been taken. Garland drains have been found at the toe of the dumps which drain into a settlin and. 

Terracing and covering of OB dump Plantation raised over OB dumps c. Catch drains and siltation ponds of appropriate size shall be constructed around the mine working, mineral and OB dumps(s) t.o prevent run off of water and flow of sediments directl.y int.o the Karo river, the Kaina River, seasonal nallahs and other water bodies and sump capacity should be designed keeping 50% . safety margin over and above peak sudden rainfall (based on SO years data) and maximum discharge in the area ad.joining the mine site. Sump settling of silt material, sedimentation pits shall lJe constructed at the comers of the garland drains and desilted at regular intervals. (Specific condition no. ix) 

Observation: It was observed that catch drains have been constructed to check the direct flow of surface runoff into the surroundings of the mine. Siltation pond has been constructed into which the drainage water, carrying the silt from the mine flows into. This arrests the sediments and silt from being carried to the outside the mine. There is also a Check dam constructed to enable settling of all the sediments and also arrest the outflow of suspended solids into the neighbouring environment. 
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Masonry Check Dam in the mine 

" \ .. 
d. Dimension of the reJ.cv.p in.g wall at the toe of the over burden dump and the OB 

benches within the hune to check run-off and siltation shall be based on the rain 

fall data. (Sp~cific conditi.on no. x) 

Observation: The project authorities have developed retaining wall at the toe of 

the OB dump area and material storage areas. The dimension of retaining wall 

constructed is mentioned below: 

S1 e of the retai wall Dimension 

1 Cemented Retaining wall ·. 45 m (length)x 2m (width)x 2m (height) 

At the toe of OB dum "i. 30m en x 2m width x 2m hei ht 

2 Rubble masonry retaining wall at . 41.S m (L )x lm (W) x lm (H) 

toe of OB dum and mineral ·. 60 m L x lm x lm 



dumps iii.55 m (L) x Im (W) x Im (H) 
iv.31m (L) x 7m (W) x 3.8 m (H) 
IV. 35m (L) x 3m (W) x 3.8 m (H) 

3 Retaining wall constructed 
during the current year 

• Cemented Retaining wall L 150m (L) x 2m (W) x I.Sm (H) 
ii. 65m (L) x 3.Sm (W) x 2 .5 (H) 

4 Retaining wall boulder masonry 50m (L) x ~.Sm (W) x 2.5 (H) 

Uocated outside mine lease areal 
5 Boulder wall 300 mtrs 

During the site visit, it was observed that there was no discharge of effluent t o the 

outside. The project proponent has constructed garland ·drain, siltation pond and 

check dams to ·check the iron ore fines flowing into the nearby rivers. There is no 

significant domestic effluent discharge as the mine has no residential colony in the 

lease area. 
i 

e. Plantation shall be raised in an areaf 27.8048 ha including a 7.5 m wide gr~en 

belt in the safety zone around the mining lease, over: burden dump, backfil.led 
and reclaimed area, mine benches, around crushing· and screening plant, roads, 
etc. by planting the native species in consultation with the l.occil: DFO/ Agriculture 
Department The density of the trees should be around 2500 plants per ha. 

Observation: It was observed that the project authorities have done plantations 
in the mine as well as outside the mine as well. The suIVival and growth of the 

plantation is found to be good. It was observed that good plantation with growth is 

there in the area within the safety zone, mine lease area and reclaimed areas. The 
details are given below: 
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Sn Location of the plantation area No. of sai,lings 1>lated 1 Safety Zone area 1031 2 Backfilled area 
1322 3 Compartment no. 26 and barren land 6393 saplings within the mining lease area 

f Appropriate mitigative measures shall be taken to prevent pollution of the Karo 
river, the Koina River in consultation with the state pollution Control Board. Observation: The project authorities have taken adequate measures as 

suggested in the Environment Management Plan, It was noted that the following 
measures have been adopted in the mine to prevent the pollution of rivers flowing 
nearby. 

i. Iron fine dump as well as OB dump have been covered with coir matt. 
ii. Garland drains have been have been constructed below the OB dumps and 

mineral stack areas to check direct flow of the minerals along with the 
water. 

iii. Retaining walls have been constructed at the bottom of the toe of the OB 
dumps as well as the mineral. dump areas. iv. 300 mtrs mansory wall has been constructed below the mineral stack. 

v. A retaining w~ of 65 mtrs length, with a width of 3.5 mtrs and height of 2.5 
mtrs has been constn.icted to check the washing out of soil and sediment to 
the outside of mine lease area. 

Construction of check dams outside the mine lease area: It was observed that the project authorities have constructed a check dam at 
Baraiburu area for settling down the sediments and soil particles so that only the 
supernatant water flows outside. It was reported that intermittently the project 
authorities do the desilting of the check dam to facilitate maximum sediment 
trapping and settling down in the area. 
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Point no. 3: It is also due to violation of Forest Clearance letter dated 
09. 11.2012. 

Obs~ation: In the Forestry clearance granted to the project by the Ministry of 

Envu-onm.ent and Forest certain conditions with respect to fencing the safety zone 

plan~ations, planting and sowing of seeds over the OB dumps to arrest soil 

erosion, construction of check dams retention walls were stipulated. 

As observed at site, it was noted that the project authorities _ have 

adopted many such measures and are complying ·with the stipulations mentioned 

in the Forestry clearance. Therefore, it is viewed that the project authorities are 

complying with the conditions stipulated in the Forestry Clearance satisfactorily. It 

was observed that the safety zone has been fenced, Vetiver grass has been planted at 

the outer ridges of OB dump to check soil erosion. However the quantum, location and 

orientation of check-dams, retention walls and garlan~ drainage system has scope for 
improvement. 

Point No. 4: The discharge of pollutants is also in vio],ation of the. provi$ions of 

the Water Act 

Observations: There is no discharge of effluents observed during the site visit. 

The project proponents have constructed garland drains leading into the siltation 

pond and check dam to arrest the sediment and iron ore filings before flowing out 

of into the water bodies outside and finally into the rivers. There is no significant 

domestic sewage discharge as there is no residential colony in the lease area. 

Point No. 5: The breach of the iron fines from Vijay - II Iron ore fines is 

continuing thereby causirig large scale pollution of River Koina and the same can 

be seen by satellite imagery taken in June, 2022. 

Observations: On the day of site visit, it was noted that there was adequate 

precautions taken by the project authorities like covering the iron ore fines and 

OB dumps with polythene sheets, garland drains provided and settling pits made 
~ • :i'II' • • 

for storage of the surface runoff from the nune. However, the approach road to the 

mining area is subjected to rill and gully erosion, especially during heavy r~. 

As this road is used to carryout the ore to nearby storage area by trucks, 

appropriate measures such as guided drainage channel, siltation ponds, check­

dams must be constructed to check the eroded soil to entet . the streams .A 

suitable wheel washing facility can be provided at the exit point of kaccha road 

/storage facility (at Bokna) to prevent pollution of the main road, which ultimately 

will find way into water streams . This will also ensure that the trucks do not need 
to clean in any nearby water source or river stream . 

Point No. 6: Till date no restoration has been done by the project proponent. 

Observations: At site, it was noticed that the project authorities have cleaned up 

the garland drains, constructed siltation ponds, check dams and retaining walls. 

In light of the above, it is viewed that the project proponent have taken adequate 
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. . d silt transportation outside steps for improvement and arresting the sediment an. have been filled up. This the mine lease area. However, at some pl~~es, the drams hea rains in the has been attributed by the project authonties due to the recent vy 
area. 

Point No. 7: As per the EC Conditions mentioned in the letters issued in _the years 2005 and 2008, the project authorities are to construct catch drams, siltation ponds around the mine, mineral and OB dumps to. prev~nt run off of water and flow of sediments directly into the Karo River and Koma River , seasonal nallas and other water bodies. 

Observations: At site, it was noticed that the project authorities have provided garland drains, constructed catch drains, siltation ponds, check dams and retaining walls . In light of the above it is viewed that the project proponents have taken adequate steps for improve~ent and arresting the sediment and silt transportation outside the mine lease area. These steps have been taken up for prevention of pollution of surrounding water bodies as well as the Rivers Karo and Koina. Though many inteiventions such as siltation ponds, check dams and retention walls were found in the lease area of the projects proponent, their adequacy and efficacy in future (especially when the OB keeps accumulated and more surface gets exposed to impact of water) cannot be ascertained in the want of 
i) A scientific study-based soil conservation plan for the existing interventions. (for ex: arriving at the number and location of physical structures using USLE: universal soil loss equation). ii) Mechanism to monitor the erosion and escape of water from the lease area throughout the year. 

Point No. 8: The project proponent was also to construct garland drains, settling tanks and check dams around the mine pit and overburden to prevent runoff. 

Observations: At site, it was noticed that the project authorities have cleaned up the garland drains, constructed siltation ponds, check dams and retaining walls . In light of the above, it is viewed that the project proponent have taken adeqmte steps for improvement and arresting the sediment and silt transportation outside the mine lease area. 

Point No. 9: The project proponent was also to design the same keeping 50% safety margin over and above peak sudden rainfall in the area adjoining the mine sites. It was viewed that It cannot be scientifically established that the erosion retention structures are designed keeping 50% safety margin over and above the peak rainfall . 

. Observations: From the site visit and reports submitted by the project authorities, it is noted that precautionary measures like construction of garland drains, check dams, siltation ponds have been constructed and are regularly desilted. It is submitted by the Joint Committee that the measures adopted by the 
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proj~ct proponent are satisfactorily being complied with and also meeting the 

requirements and the purpose. 

~oint No. l~: The applicant noticed that the pollutant being discharged from the 

on ore _mme on 14.10.2021 which polluted the river and the streams and 

surr?undmg forest areas. Overall damage is 5 ha which is gathered through 

sentinel satellite image. 

Observations: 

Many engineering structure (retention wall, boulder wall, siltation ponds, etc, 

Biological methods (grass plantation and coir matting of OB dumps, safety zone 

plantation) were found in the lease area to check the flow of polluted water out of 

lease area. It is viewed by the Joint- Committee that, as the area is marked by 

"laterite soil"(red in color due to high Iron content), it is difficult to conclude that 

the red soil in the forest is caused by the mining activities. 

In light of the above, it was viewed by the members of the Joint Committee that 

there might have been flow of surface runoff from the Vijay II Mine due: to rains and 

weakening of the embankment on 14.10.2021 but the chance of pollution of 

Rivers, which are flowing at a distance of more than 3 kms from the mine and 

affecting the Forest land surrounding is very less. 

CONCLUSIONS: 

1. The members of the Joint Committee have visited the sites and various 

issues mentioned in the petition were deliberated and have been verified 

at site. It is viewed that 
a. The project authorities have taken adequate measures like covering 

the OB dumps, mineral dumps, constructeq. garland drains which 

flow into the siltation pond, have raised plantation over the OB dumps 

for stabilization and has constructed check dams for arresting the silt 

and sediments before the water flows out of the mine into the 

surrounding water bodies. 

b. There are no seasonal nalas originating from the mine and flowh-ig 

into the water bodies. 

2. From the observations made at the site, it is viewed that the possibility of 

mine water flowing in~o the. Koina and Karo rivers is very less. 

Therefore, it is opined by the members of the Committee that pollution 

of the rivers due to the mine water carrying sediments and fines from 

the OB dumps and mineral storage areas of Vijay D Iron ore mine, as 

alleged in the petition on 14.10.2021 may not be true. 
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Other observations: 

A. It was noted that at several piaces outside the mine leas~ bound~ of Vijay II'Iron mine, which happens to be the road connecting to v~ous mines, is located in the forest area. Due to steep slope of the hill, the force of the surface runoff in this area .is quite high as a result, at many places there is a breach of the b·oundary wall and water has flowed into the adjoining forest area. The concerned authorities may take necessary mitigative measures to check this which could be affecting the forest areas: 

B. It was also noted that there are a number of iron ore mining projects (few of them operational and others non operational) adjoining the Vijay II iron ore mine and all these projects are located within or near to the Forest area. The surface runoff from all over the area maybe affecting the adjoining forest area. In light of the above, a comprehensive plan for arresting the surface runoff into the surrounding water bodies through a series of check dams has been put in place i.e CAT (catchment area treatment plan), following the study by IIT Kharagpur has been approved by the Government, for Saranda to check soil erosion through various engineering and biological interventions, of which the said Project proponent is one of the stakeholder. Speedy and time bound execution of all the prescribed intervention as directed by the plan will go a long way in protecting the larger landscape of Saranda along with the lease area of the Project proponent. · 

\ C. It was also opined by the Committee that the project authorities may carryout repair of any damage to various effective mea~ures that have been taken by them due to the recent rains. Furthet, they have to have a routine (quarterly) maintenance schedule and monitoring of the various measures adopted by them, submitted to the DFO Saranda and Jharkhand State Pollution Control Board. 
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D. _The C9Ulmittee has. ~lso obsen,ec;f that iton ore fines hav,e been stored irt the 

Cam'laric:ed located Within the mine I~. afOi; I~ ~ stated by the project 

authorities that tlie iron ore fines- stored is ab9ut 6 million tones (approx) and 

this would continue to increase further with the ongoing mining operations.. It 

is seen that the iron ore fines. whidutc presently 11ot being. dispatched due to 

State Governtnent's administrative decision, the risk of spillage of this stored 

irot1, Qre-,.-,flri0$ 1JJ1qer heavy n.l~ is high. Therefore, it is viewed that 

_ evacuation and dispatch of the st¢rec;t iron-~ fines would,~uce the-ris~ of 

spillage and affecting. the surrounding environment. 

~~ "'1 . 
(Cpandra MaultSinha) 

Divisional Forest Officer · 

Saranda Fotest Division 

~ {Prajesh Jena) 
Attached Office(, 

Saranda Forest Division 

~ 
(Taufic AsJam) 

Scientist B, CPCB, Kolkata 

~ 
(S. K. Si,twa) 

Addf. D.e~ty Comnussioner, 
West ~~~bhUm Chaibasa· · 
. -:~ -~~ .;: ·_· .· . . 

~ 
(1itendn;t ·Prasad Singh) 

RO.JSPCB" 
Jamshedpu.r 

. t·· .uer~~·-
(M. Rajeshwar Prasaa) 

Scientisi·c, MoEF&CC, Ranchi 
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Annexure A-1 
No. l-11015/507/2007-IA.D(M) 

Government of India 
Ministry of Environment & Forests 

Paryavaran Bhavan, 
C.G.O. Complex, Lodi Road, 

New Delhi-110 003. 

Dated the 22nd December, 2008 

M/s Usha Martin Limited 
Regd. Office 
'Mangal Kalash', 
2 A, Shakespeare Sarani, 
Kolkata - 700 071 
E-mail: rkkaour@ushamartin.co.in 

Subject: Expansion of Vijay-II Iron Ore Mining Project of 
'-- M/s Usha Martin Umlted located· In VIiiage 

Ghatkuri, Tehsil Noamundl, District West 

Sir, 

Singbhum, Jharkhand environmental 

clearance regarding. 

This has reference to your letter No 'nil' dated 

19.02.2008 and subsequent letters 'dated 15.04.2008, 

27.06.2008, 22.05.2008, 09.07.2008 and 14.08.2008 on 

the subject mentioned above. The p~posal is for 

enhancement of production of iron ore from 0.65million 

tonnes per annum (million TPA) to 2.Smilflon TPA. The 

Ministry of Environment & Forests had earlier accorded 

environmental clearance to this project for productien of 

0.65 million TPA of Iron ore on 19.04.2005 and 02.02.2007. 

The terms of reference (TORs) to the project were 

prescribed on 10.12.2007. The total mine lease area of the 

project is 155.078ha, which is a forest land falling In the 

Ghatkuri reserve forest. Area proposed for mining is 

21.3948ha, an area of 5.91ha Is kept for over burden dump, 



1.66ha for roads, a.Sha for green belt and 12S.6132ha is 
others (un-diverted forestland). The Karo River and the 
Koina River are flowing in the buffer zone of the mine at a 
distance of 1km and Siem respectively from the mine lease 
boundary. In addition, a number of seasonal nallas originate 
from the hill top and drain towards THE Karo River in the 
East side and the Kolna River in the W.~st side. Modification/ 
diversion in the existing natural drainage pattern at any 
stage have not been envisaged. No national park/wildlife 
sanctuary/biosphere reserve/tiger reserye etc. is reported to 
be located in the core and buffer zone of the mine and the 
area also does not report to form cprrldor for Schedule-I 
fauna. The mine lease area falls within the Singbhum 
Elephant Reserve. The Principal Chief Conservator of 
Forests, Biodiversity Conservation cum Chief Wildlife 
Warden, Jharkhand vide their letter dated 10.05.2008 
stated that the proposed mine lease area falls within the 
core area of the Singhbhur'n Elephant Reserve and that no 
national park/wildlife sanctuary/ biosphere reserve or 
wildlife corridor are located within 10 km. of the mine lease. 
The Karo Karampada Elephant Corridor is also reported to 
be located beyond 10 km. of the mine lease. In support of 
this, a map duly authenticated by the Principal Chief 
Conservator of Forests, Biodiversity Conservation cum Chief 
WIidiife Warden, Jharkhand has also been provided. The 
proponent has submitted a wildlife conservation plan. Four 
reserve forests namely Kodolibad RF, Jojogutu RF, Ullburu 
RF and Goddahatina RF and four protected forests namely 
Nuia PF, Pandrasali PF, Sonapi PF and Gua PF are located in 
the buffer zone of the mine. The mine working will be 
opencast by mechanized method involving drilling and 
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blasting. The blasting pattern will be changed from 2.Sm 

(burden) x 2.Sm (spacing) to 3m (burden} x 4m (spacing). 

As a result the yield per hole will Increase from 93. 75tonnes 

to 270tonnes. The bench height will also increase from 6m 

to 9m. The excavator and dumper size will also be changed. 

Beneficiation of mineral has not been proposed. There will 

be 3 additional mobile crushing plant as well as 3 screening 

plant. The targetted production capacity of the mine will be 

2.SmillionTPA of Iron ore and the life of mine will be 8years. 

Approximately 8330TPD of mineral . will be transported 

through road. The topography of the area is undulated and 

hilly at an elevation above mean sea level ranging from 

605m to 820m. The present working depth of mine is 776m 

AMSL and the ultimate working depth of mine will be 650m 

AMSL. The groundwater table is reported at 470m AMSL. 

The mine working will not intersect groundwater table. The 

peak water requirement of the project is estimated as 

154m3 per day, out -of which 150m3 per day will be met 

from the Karo River and remaining 4m3 per day from the 

ground water.There is no population in -the core zone, 

therefore, displacement of population and R&R is not 

involved. It is estimated that 25.lSlakh tonnes of waste will 

be generated from the mine (Quarry 1 and Quarry 2), which 

will be partly backfilled and partly disposed off in the f~rm of 

an external dump In an area of S.91ha. The maximum 

height of the dump will be S0m In five terraces of 10m each. 

Backfilling will start from the year 2012. Plantation will be 

raised in an area of 27 .8048ha at the end of the mine life. 

T·he public hearing of the project was held on 04.02.2008 for 

enhancement of production of iron ore from 0.6Smillion to 

2.Smillion TPA involving lease area of 155.6078ha. The 
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ved modified mining plan Indian Bureau of Mines had appro 
of the project on 18.05.2007 for lease area of 155.078ha. 

M' ·stry of Environment 
The Regional Office, Bhubaneswar, m1 
and Forests had Conveyed approval under 
Forest(Conservation) Act,1980 for diversion of 29.4G4Sha 
forestland, out of 155.078ha forestland on 12.07.2005 for 
captive iron ore mining In Ghatkuri Block No.15 of .Saranda 
Forest Division. The capital cost of the project Is Rs.20crores 
and the capital cost for environmental protection measures 
is proposed as Rs.167 .Slakhs. The annual recurring cost 
towards environmental protection measures is proposed as 
Rs.42Lakhs. 

2. The Ministry of Environment and Forests has examined the 
application in accordance the EIA Notification, 2006 and 
hereby accords environmental clearance under the 
provisions thereof to the above mentioned Vijay-11 Iron Ore 
Mining Project of M/s Usha Martin Limited for an annual 
production capacity of 2.Smillion tonnes of iron ore by 
opencast mechanized method involving mining lease area of 
155.078ha, subject to implementation of the following 
conditions and environmental safeguards. 

A. Specific Conditions 

(i) The project proponent shall obtain Consent to Establish 
from the Jharkhand State Pollution Control Board · and 
effectively implement all the conditions stipulated 
therein. 

(ii) Necessary forestry clearance under the Forest 
(Conservation) Act, 1980 for an area of 155.078 ha 
forestland shall be obtained before starting mining 
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operation in that area. Till such time mining activities 

shall be restricted to an area of 29.4648ha for which 

forestry clearance has been obtained from the Ministry 

on 12.07.2005. Environmental clearance is subject to 

grant of forestry clearance. 

(iii) Environmental cl!!arance Is subject to final order of the 

Hon'ble Supreme Court of India in the matter of Goa 

Foundation Vs. Union of India In Writ Petition (Civil) No. 

460 of 2004, as may be applicable to this project. 

(iv) Environmental clearance Is subject · to obtaining 

clearance under the Wildlife (Protection) Act, 1972 from 

the competent authority, as may be applicable to this 

project. 

(v) The mining operations shall be restricted to above 

ground water table and it should not intersect 

groundwater table. In case of working below ground 

water table, prior approval of the Ministry of 

Environment and Forests and the Central Ground Water 

Authority shall be obtained, for which a detailed hydro­

geological study shall be carried out. 

/ 
/vi) The project proponent shall ensure that no natural 

watercourse and/or water resources shall be obstructed 

due to any mining operations. The first order strea'!'s 

and the seasonal nallahs originating from the mining 

lease area shall be protected. 

(vii) The top soil, If any, shall temporarily be stored at 

earmarked site(s) only and it should not be kept 
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unutilized for long. The topsoil shall be used for land 

reclamation and plantation. 

(vili}The over burden (OB) generated during the mining 

operations shalt be stacked at earmarked dump site 

only and it should not be kept active for a long period 

and their phase-wise stabilization shall be carried out. 

There shall be one external dump· in an area of S.91ha. 

The maximum height of the du.mps shall not exceed 

Som having Sterraces of 10m each• and the over all 

slope of the dump shall be maintained to 28°. The 

proponent shall ensure slope stability based on study 

ca.rried out in this regard. The OB dump should be 

scientifically vegetated with suitable native species to 

prevent erosion and surface run off. In critical areas, 

use of geo textiles shall be undertaken . for stabilization 

of the dump. Monitoring and management of 

rehabilitated areas shall continue until the vegetation 

becomes self-sustaining. Compliance status shall be 

submitted to the Ministry of Environment & Forests and 

its Regional Office located at Bhubaneswar on six 

monthly basis. 
// 
✓ix) catch drains and siltation ponds of appropriate size shall 

be constructed around the mine working, mineral and 

OB dump(s) to prevent run off of water and flo·w of 

sediments directly into the Karo River, the Koina River, 

seasonal nallahs and other water bodies. The water so 

collected should be utilized for watering the mine area, 

roads, green belt development etc. The drains shall be 

regularly desilted particularly after the monsoon and 

maintained properly. Garland drains, settling tanks and 
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check dams of appropriate size, gradient and length 

shall be constructed both around the mine pit and over 

burden dump to prevent run off of water and flow of 

sediments directly into the Karo River,· the Koina River, 

seasonal nallahs and other water bodies and sump 

capacity should be designed keeping 50% safety margin 

over and above peak sudden rainfall {based on 50 years 

data) and maximum discharge in the area adjoining the 

mine site. Sump capacity should also provide adequate 

retention period to allow proper settling of silt material. 

Sedimentation pits shall be constructed at the corners 

of the garland drains and desilted at regular intervals. 

(x) Dimension of the retaining wall at the toe of the over 

burden dump and the OB benches within the mine to 

check run-off and siltation shall be based on the rain fall 

data. 

(xi) Plantation shall be raised in an area of 27 .8048ha 

including a 7 .Sm wide green belt in the safety zone 

around the mining lease, over burden dl,lmp, backfilled 

and reclaimed area, mine benches, around crushing and 

screening plant, roads etc. by planting the native 

species in consultation with the local DFO/Agriculture 

Department. The density of the trees should be around 

2500 plants per ha. 

(xii) Effective safeguard measures such as regular water 

sprinkling shall be carried out in critical areas prone to 

· air pollution and having high levels of SPM and RSPM 

such as haul road, loading and unloading point and 

transfer points. It shall be ensured that the Ambient Air 
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Quality parameters conform to the norms prescribed by 

the Central Pollution Control Board in this regard• 

(xiii) Regular monitoring of the flow rate of the springs and 

perennial nallahs flowing in and around the mine lease 

shall be carried out and records maintained. 

(xiv) The project authority should implement suitable 

conservation measures to augment ground water 

resources in the area in consultation with the Regional 

Director, Central Ground Water Board . 

(xv) Regular monitoring of ground water level and quality 

shall be carried out in and around the mine lease by 

establishing a network of existing wells and constructing 

new piezometers during the mining operation. The 

monitoring shall be carried out four times in a year, pre­

monsoon (April-May) , monsoon (August), post-monsoon 

(November) and winter (January) and the data thus 

collected may be sent regularly to the Ministry of 

Environment and Forests and its Regional Office, 

Bhubaneswar, the Central Ground Water Authority and 

the Regional Director, Central Ground Water Board. If at 

any stage, it is observed that the groundwater table is 

getting depleted due to the mining activity, necessary 

corrective measures shall be carried out. 

(xvi) The project proponent shall obtain necessary prior 

permission of the competent authorities for drawl of 

requisite quantity of water(surface water and ground 

water) for the project. 
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~- -(xvii) Suitable rainwater harvesting measures on long term 

basis shall be planned and implemented in consultation 

with the Regional Director, Central Ground Water Board, 

(xviii) Appropriate mitigative measures shall be taken to 

prevent pollution of the Karo River, the Koina River in 

consultation with the State Pollution Control Board. 

(xix) Vehicular emissions shall be kept under control and 

regularly monitored. Measures shall be taken for 

maintenance of vehicles used in mining operations and 

in transportation of mineral from mine face to the 

beneficiation plant. The vehicles shall be covered with a 

tarpaulin and shall not be overloaded. 

(xx) No blasting shall be carried out after sunset. Blasting 

operation shall be carried out only during the daytime. 

Controlled blasting shall be practiced. The mitigative 

measures for control of ground vibrations and to arrest 

fly rocks and boulders should be implemented. 

(xxi) Drills shall either be operated with dust extractors or 

equipped with water injection system. 

(xxii) Mineral handling area shall be provided with adequate 

number of high efficiency dust extraction system. 

Loading and unloading areas including all the transfer 

points should also have efficient dust control 

arrangements. These should be properly maintained 

and operated. 

(xxiii) Consent to operate shall be obtained from the State 

Pollution Control Board prior to start of enhanced 

production from the mine. 
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(xxiv) Sewage treatment plant shall be installed for the 
colony. ETP shall also be provided for the workshop and 
the wastewater generated during mining operation. 

(xxv) Pre-placement medical examination and periodical 
medical examination of the workers engaged in the 
project shall be carried out and records maintained. For 
the purpose, schedule of health · examination of the 
workers should be drawn and followed accordingly. 

(xxvi) The project proponent shall take all precautionary 
measures during mining operation for conservation and 
protection of endangered fauna namely elephant, 
leopard, wolf etc. spotted in the study area. Action plan 
for conservation of flora and fauna prepared shall be 
implemented in consultation with the State Forest and 
Wildlife Department. All the safeguard measures 
brought out in the Wildlife Conservation Pan so 
prepared specific to this project site shall be effectively 
implemented. Necessary allocation of funds for 
Implementation of the conservation plan shall be made 
and the funds so allocated shall be included in the 
project cost. A copy of action plan shall be submitted to 
the Ministry of Environment and Forests and its 
Regional Office, Bhubaneswar. 

(xxvii)The entire mining lease area shall be fenced by erecting 
solar powered electric fencing all around it. The fencing 
so erected shall be maintained properly and the cost 
towards erection and maintenance of the solar powered 
electric fencing shall be borne by the project proponent 
out of the project cost. 



(xxviii) No transportation of ore outside the mine lease area 

shall be carried out after sunset. 

(xxix) Provision shall be made for the housing of construction 

labour within the site with all necessary infrastructure 

and facilities such as fuel for cooking, mobile toilets, 

mobile STP, safe drinking water, medical health care, 

creche etc. The housing may be in the form · of 

temporary structures to be removed after the 

completion of the project. 

(xxx) A Final Mine Closure Plan along with details of Corpus 

Fund shall be submitted to the Ministry of Environment · 

& Forests 5 years in advance of final mine closure for 

approval. 

B. General conditions 

(i) No change in mining technology and scope of working 

should be made without prior approval of the Ministry of 

Environment & Forests. 

(ii) No change in the calendar plan including excavation, 

quantum of mineral iron ore and waste should be made. 

(iii) four ambient air quality-monitoring stations should be 

established in the core zone as well as in the buffer zone 

for RSPM, SPM, S02 & NOx monitoring. Location of the 

stations should be decided based on the meteorological 

data, topographical features and environmentally and 

ecologically sensitive targets and frequency of monitoring 

should be undertaken in consultation with the State 

Pollution Control Board. 

(iv) Data on ambient air quality (RSPM, 5PM, 502 & NOx) 

should be regularly submitted to the Ministry including its 
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Regional office located at Bhubaneswar and the State 
Pollution Control Board / Central Pollution Control Board 
once in six months. 

(v) Fugitive dust emissions from all the sources should be 
controlled regularly. Water spraying arrangement on haul 
roads, loading and unloading and at transfer points should 
be provided and properly maintain~. · 

(vi) Measures should be taken for control of noise levels below 
85 dBA in the work environment. Workers engaged in 
operations of HEMM, etc. should be provided with ear plugs 
/ muffs. 

~ , Industrial waste water (workshop and waste water from the 
mine) should be properly collected, treated so as to 
conform to the standards prescribed under GSR 422 (E) 
dated 19th May, 1993 and 31st December, 1993 or as 
amended from time to time. Oil and grease trap should be 
installed before discharge of workshop effluents. 

(viii) Personnel working in dusty areas should wear protective 
respiratory devices and they should also be provided with 
adequate training and information on safety and health 
aspects. Occupational health surveillance program of the 
workers should be undertaken periodically to observe any 
contractions due to exposure to dust and take corrective 
measures, if needed. 

(ix) A separate environmental management cell with suitable 
qualified personnel should be set-up under the control of a 
Senior Executive, who will report directly to the Head of the 
Organization. 

(x) The funds eannarked for environmental protection 
measures should be kept in separate account and should 
not be diverted for other purpose. Year wise expenditure 



should be reported to the Ministry and its Regional Office 

located at Bhubaneswar. 

(xi) The project authorities should inform to the Regional Office 

located at Bhubaneswar regarding date of financial closures 

and final approval of the project by the concerned 

authorities and the date of start of land development work. 

(xii) The Regional Office of this Ministry located at Bhubaneswar 

shall monitor compliance of the stipulated conditions. The 

project authorities should extend full cooperation to the 

officer (s) of the Regional Office by furnishing the requisite 

data / information / monitoring reports. 

(xiii) The project proponent shall submit six monthly report on 

the status of the implementation of the stipulated 

environmental safeguards to the Ministry of Environment 

and Forests, its Regional Office, Bhubaneswar, Central 

Pollution Control Board and State Pollution Control Board. 

(xiv) The project proponent shall submit six monthly report on 

the status of the implementation of the stipulated 

environmental safeguards to the Ministry of Environment 

and Forests, its Regional Office, Bhubaneswar, Central 

Pollution Control Board and State Pollution Control Board. 

(xv) A copy of clearance letter will be marked to concerned 

Panchayat / local NGO, if any, from whom suggestion / 

representation has been received while processing_ the 

proposal. 

(xvi) State Pollution Control Board should dlsplay a copy of the 

clearance letter at the Regional office, District Industry 

Centre and Collectors office/ Tehsildar's Office for 30 days. 

(xvii) The project authorities should advertise at least in two local 

newspapers widely circulated, one of which shall be in the 

vernacular language of the locality concerned, within 7 
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days of the issue of the clearance letter informing that the 

project has been accorded environmental clearance and a 
copy of the clearance letter is available with the State 

Pollution Control Board and also at web site of the Ministry 
of Environment and Forests at http://envfor.nic.in and a 
copy of the same should be forwarded to the Regional 
Office of this Ministry located Bhuba~swar. 

3. The Ministry or any other competent authority may 
alter/modify the above conditions or stipulate any further 
condition in the interest of environment protection. 

4 . Failure to comply with any of the conditions mentioned 
above may result in withdrawal of this clearance and attract 
action under the provisions of Environment (Protection) Act, 
1986. 

5. The above conditions will be enforced inter-alia, under the 
provisions of the Water (Prevention & Control of Pollution) 
Act, 1974, the Air (Prevention & Control of Pollution) Act, 
1981, the Environment (Protection) Act, 1986 and the Public 
Liability Insurance Act, 1991 along with their amendments 
and rules made thereunder and also any other orders passed 
by the Hon'ble Supreme Court of India/High Court of 
Jharkhand and any other Court of Law relating to the subject 
matter. 

6. Any appeal against this environmental clearance shall lie 
with the National Environment Appellate Authority, if 
preferred within a period of 30 days as prescribed under 
Section 11 of the National Environment Appellate Act, 1997. 
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Copy to: 

(SATISH C. GARKOTI) 

Additional Director (S) 

1. The Secretary, Ministry of Mines, Government of India 

Shastri Bhawan, New Delhi. 

2. The Secretary, Department of Environment, 

Government of Jharkhand, Secretariat, Ranchi. 

3. The Secretary, Department of Mines, Government of 

Jharkhand, Secretariat, Ranchi. 

4. The Chief Wildlife Warden, Government of Jharkhand, 

Secretariat, Ranchi. 

5. The Chief Conservator of Forests, Ministry of 

Environment & Forests, Regional Office (EZ), N3, 

Chandra Shekar, Bhubneshwar-751 023. 

6 . The Chairman, Central Pollution Control Board, CBD­

Cum-Office Complex, East Arjun Nagar, New Delhi-110 

032. 

7. The Chairman, Jharkhand State Pollution Control Board, 

T.A. Division Building {Ground Floor), HEC Campus , 

P.O. Dhurwa, Ranchi ? 834004, Jharkhand. 

8. The Member Secretary, Central Ground Water Authority, 

A2, W3 Curzon Road Barracks, K.G. Marg, New Delhi-

110001. 

9. The Controller General, Indian Bureau o_f Mines, Indira 

Bhavan, Civil Lines, Nagpur-440 001. 

10. The District Collector, West Singhbhum District, 

Jharkhand. 

11. EI Division, Ministry of Environment & Forests, EI 

Division, New Delhi. 

12. Monitoring File. 

13. Guard File. 

14. Record File. 

(SATISH C. GARKOTJ) 

Additional Director (S) 
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To 

1 Anne 

f. No. 8-88/2007 - FC (Pt) 
Go,-·trnment of India 

Ministr,· of Environmenl & Foresls 
(FC Dh-ision) 

Principal Secretary (Foresrs). 
Govemmenl of Jharkhand 
Ranchi. ' 

... 
Paryavaran llha"an. 

C<.iO Complex. l.odhi Road. 
New Ddhi. 110510 

Dared: 09"' Novemt>cr. 20 I~ 

Sub: Diversion of I 17.0059 (Iola I least urea 1~5-078 ha) of forrsl land for Ghatkuri Vijay -11 Iron 
Ore mining projed in ravour or M/s Usha Martin Privar, Limiltd in Sa.randA forest Di\'i~ion in 
Wrst Singhbbum dislriol of ,lharkhand. 

Sir, 
I am dir«."ted to refer to the State Govemment's letter no. no. JI Vanbhumi - 49 / 201U I 1911 I VP 

dat~ 2Q.05.:!0IO on 1he subject mentioned above seeking prior appro\lal oft~ Cen1ral Govcrnmt!nt under 
secllOn-2 of the Forest (Conservation) Act, IQ80. Aller careful consideration of the proposal by the Forl'St 
Advisory Committee consticu1ed under seclion-3 oflht said Act. 'in-principle' approval was granted vide this 
Minisuy·s letter of even number dated 25.01.2011 subject ro fuJtillmc-nt of ur1ain conditions pre-scribc:d 
therein. The State Government has fumis~iance report in respect of the conditions stipulated in th~ 
•in-principle' approval and has requested the Central Govemm<nl 10 grant final appro\"JI. 

ln this connection, I am directi:d 10 say that on the basis of the compliance report fumishi:d by the: 
State Government vide letter no. 3/Vi.111 8/mmi-49/20101::!34 I daled 6 Jur~ 2012. linal approval of thi: Central 
Government is hereby grante.i under section-:! of tht' Forest (Con.'iervation} Act , 19fl0 for Ji ver..ion of 
117.0059 (total lease area 155.078 ha) of forest land for Ghatkuri Vijay-11 Iron Ore mining project in favour 
of Mis Usha Martin Private Limited in Sarancfa forest Division in West Singhhhum district of Jharkhand 
subjtct to fulfilment of the following conditions: 

I. Legal stalus of the diverted fo~st land shall remain unchanged. 

Th• Compensatory Afforestation (CA) over equivalent non-forest land proposed lor diversion shall be 
raised and maintained by the! State Forest ~partmcnt at the cost of Ille projC'Ct cost. 

3. Fencing. protection and rcgcnercuion of the satC:ty zone area (7.5 metre strip all along the outer 
boundary of the mining lease arta), wherever feasible, shall be done at the project cost. Be.ides this. 
affort:station on degraded fore:st land. to be selected el~whett, measuring o~ and a half times the 
area under safeiy zone shall also be done at the project cost. 

4. Following activities shall ht: undc:naken by the user ift~ncy under the supervision of 1hc: Stau Fon:sl 
Department al the projtct cost: 

(ii) 

V dii) 

Proper mitigative measures ta minimize soil erosion and choking of s1rcams shall be prepared 
and implemented. 

Planting of adequate drou~ht hardy plant ~pcci~s and sowing of s~ds to &JT(St soil erosion. 

Cons1ruction of ch_cck dams.. retention/toe walls 10 arrest slidinc down of th1: excavated 

I 



,. 

6. 

7. 

8. 

material along 1he comour. 
. . . . ·h II d n· ~e by involving local 

Wherever possible and 1edin1cally leasibk. 1h< User Ageoc) s a un e 
3 

. d 
community lhe afforestation measures in the blanks within the kase area, as "ell as along 

the 
roa 

5 

outside the '1ease area divened under this approval. in consullalion with the State Forest Oepanmenl al 

th< project cost. 

The User Agency shall pay the additional NPY, if so determined. as per the tinal decision of Hon'hle 
Supreme Court of India. 

The period of diversion of the said forest land un<kr this approval shall be for a period co-terminus 
wilh the period of the mining kase proposed 10 be granted under the Mines_ and Minerals_ 
(Development & Regulating) Act. 1957. or Rules framed there under. subject to a maximum pcnod ,,f 
30 years. 

The User Agency has paid Rs. )).79 lakh on pro rata basis. the cosl of implementation or 
Comprehensive Wildlile Managc:menl Plan prepan:d by llxe Stale Govemme111 in collaborJtion with 
Mis SAIL. The user agency shall pay the difference of the proponionate cost 1ha1 may be decided by 
the Slate Go,-ernmeni after finalization of the Comprehensive Wildlife Management Plan. 

9. The State Government and 1he user agency shall ensure compliance of 1he following conditions as 
recommended by Dr. R.K. Sinb'11 in his repondated 12.102012 tilled '·Wildlife Occupancy around a 
Mining Lease · A rapid assessmenl on the impact forest diversion of proposed iron ore mining kase 
on wildlife in the Saranda Forest Division. Jharkhand: 

i. The user agency shall set up a full-fledged foresl and wildlife management team at mining 
site for environmen1al/ecological conservation of area as corporale environmental 
responsibility in accordance wi1h guidelines or MOEF. 

ii. The State Forest Department with the suppon of user agency shall funh.,.- undenake an 
intensive survey through suitable scientific method such as camera trapping to ascenain 1h~ 
presence of Four-horned llnlelope outside their mining lease under the supervision of a 
wildlife cxpen. If the ~e of Fvur-hvmed untelope is confirmed lhcn the companment 
no. 26, 28 and 29 ofGhatkuri Reserve Forest should be fenced by chain link. Availability <•f 
clean water throughout 1hc year and adequate fire control measures in fenced area mus1 be 
ensured till the sizable population of animal is achieved. Regular patrol must be ensured 
through community panicipation. 

iii. The user agency shall provide a four wheel drive vehicle lo Gua Range to facilitate the 
frontline field staff for r.:gular patrolling of area. The monthly running cost needs to be met 
on proportionate basis by all three mines i.e. M/s Usha Manin Ltd, Mis Devkibhai Yhdjee 
and Mis M.L. Jain and Sons. 
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iv. The user agency shall suppon in-situ capacity building program for forest officials and local " 
community on topics like wildlilc monitoring. crime prevention, habitat management law 
enforcement etc. 

v. The user agency and other lessee will celebrate wildlili: week to create awareness programme 
amongst their staff and transponers for ec-ological and wildlife conservation of·Saranda like 
Mines Environment and Mineral Conservation week which is cclebralcd ever)· year by e>ery 
mines under the aegis of Regional Controller of Mines, Indian Bureau of Mine,;, Kolkata 
Region. 

vi. The user agency and others will up slill the knowledge of their mines manager. 
environmental consullants and local forest oflicials towards bcs1 practices in mining like 
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vii. 

viii. 

ix. 

x. 

xi. 

xii. 

xiii. 

xiv. 

:\.Y. 

xvi. 

X\lii. 

xviii. 

l 
I 

progressive mining and su • · I • ccess1ve rec amallon lhrough e.~posure visi1s and !raining. 
Only working mining pits w·n be 1 , . . 

' ldl'fi I proper Y ,enced rnstead of creaung a linear barrier for 
"'

1 1 e movement lhrough fencing of safely zone around 1he whole mining leases. 

GIS tool will be used 10 implement mi~ing and-recl~mation plan. Pr~gressive mine closure 
plan shall be ~red so that reclamation should progress along "ith mining. In reclamation 
pr~s, the PIOMer succession species will be idenlified from abandoned area and the same 
species shall be considered for rs-stora1ion. 

Adequate water sprinkling will be ensured along 1he entire haul road wi1hin 1he mines. Propt'r 
Just suppression ch.:micals will be ustd whik sprinkling lh.: water to minimize the dust load 
in ambient air. 

Lessee should ensure plying of only Pollution under Co~1rol (PUC} whicles in their lease 
area without lhe use of pressure horn. 

To prevent the silt and fines flow into river Kuina and Karo. the user agency shall construct 
suitable civil Slructure and the harvested rain water needs to be utilized in mines. 

Blasting in night at mines a_nd night transportation of ore through public roads will nu1 be 
allowed. Transponation of ore by -trucks/dumpen within I.he forest limit shall be replaced 
with aerial mode in phased manner. 

Proper lighting system in ti"' mine will be used to i'<duce .the glare 10 open sly 10 facilitate the 
migration path of avifauna 

lns'ulated power transmission cable will be used in stretches passing through forests and 1he 
transmission line will be aligned along the roads only. 

The user agency will be responsible lo control lire in and around mining l=-s under 

the supervision of state forest depanment 

The canhen nank shall be made available to facilitate the movemenl of ,.ifd animals by 
reducing the width of blacktop road from Cho1anagra to Saddle forest check post. 

Paramiliw;y foi:ce~ must be advised 10 consult local forest officials to put fires in forest area 
for making the visibility. during combining OJ!"f'Blion and other pu~. Supply of LPG 
cylinder must be ensured by the local administration Ill discontinue the practice of large scale 
tire wood collection for cooking in the camp of paramilitary forres. 

10. The State Government shall ensure that various mines are worked in such a way that 1he required 
elephant corridor / interminent vegetation zones are always maintained without any long gap / 
disturbances. 

11. The user agency shall ensure reclamation and rehabililalion the mined out area with genii< negotiable 
slope of suflkient width so that connectivity is maintained beyond the ridge to allow animals to cros.< 
ea~~ \ 

12. The user agency shall design the mine lrenches in such • manner to bring zero pollution to Kam & 
Koena rivers. 

13. No labour camps shall be set up inside the forest area. 

14. The user agency shall provide alternate lucl lo the labourers working at the site to avoid dama1,-< / 
felling of trees in the adjoining area_s. 
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15. No damage 10 lhc flora and fauna of the adjoining area ,hall be c•uscd. 

16. The forest land s~I nOI be used for any purpose other rhan that specified in rhe proposal. 

17. "f1ie forest land proposed 10 be diverted shall under no ci,µuratanccs be transfcmd to any other 
agency, department or pmon. 

18. The evacuation ofi:ron ore will be either through cl=d conveyer or aerial ropcway. 

19. 

20. 

21. 

22. 

23. 

The user agency will surrender equal exrcnr of area duly reclaimed and atforested from the already 
divencd forest areq after completion of mining activity. 

No damage shall be caused to !he lop-soil and rhe u~r agency ~-ill follow the rap soil managemenr plan. 

The user •&CflC)' st,all submir the annual self compliance repon in respect of.the abo,·e condirions 10 
the State Gove111Q1Cnt and to the cone~ Regional Office oflhe Mini51iy·":gularly. 

i )/ 
Any other condition that the Addi. CCF (Cenlral), Regional Office, Bhubancshwar, may impose from 
time to time for the protection and improvt."menl of flora and fauna in the fores1 area. 

The User Agency and the Slate Government shall ensure compliance 10 provisions of the all Acts, 
Rules, Regulations.and Guidelines, for !he time being in fon:e, u applicable lo the project 

Yours faithfully 

Copy 10: 
(Sbiv Sin~h) 

Sr. Assislant Inspector General of fon:s1s 

I. The Principal Secretary (Forests). Government of Jharkhand, Ranchi for information. 
2. The Principal Chief Conservator of Forest, Govt. of Jharkhand for information. 
3. The Addi. PCCF (Gei)trai), Regional Offic<', Bhubancs"-ar. 
4. The Nodal Officer (FCA), O/o lhc PCCF, Govt. of Jharkhand for information. 
5. The User Agency for informa1ion. 
6. Monitoring Cell. 
7. Guard File. 

(Shiv Pal Singbl 
Sr. Assistant Inspector General of forests 

\ t• 
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~ JHARKHANDSTATEPOLLUTIONCONTROLBOARD 

~ TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, D;m.JRWA, RANCHI 834004 

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139 

RefNo. JSPCB/HO/RNC/CTO-6151 I06i2019/2650 Dated: 2019-12-31 

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and 

under section 21 of the Air (Prevention &-Control of Pollution) Act,,19~1 

1. Application (s) dated 2019-11-28 ofVijay-TT Tron Ore Mines(Tata Steel Long Products Limited~, Occupier 
Name :Ujjwal Chatterjee for consent under section 25 (l)(b)/25 (I) (c)/26 of the Water (Prevent!~ & 
Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) 
Act,1981.. 

2. Documents Relied Upon: 
. . . ' . } . . ,/ 

(a)The content of Environmental Clearance (EC), RefNo. J-11015/ 48/2001-IA.Il(M) dated 
19.04.2005,Corrigendum even letter dated 29.05.2006, Corrigendum even letter dated 02.02.2007 & Ref 
No. J- 11015/507/2007-IA:II(M) dated 22.12.2008 issued by MoEF, Govt. of India, New Delhi. 

(b)The content of Consent-to-Establish (CTE), RefNo. N-227, dated 17.04.2004 & Ref. No. 3676 Ranchi, 
Dated 11.10.2007. 

(c)The content of Consent-to-Operate (CTO), RefNo. JSPCB/HO/RNC/CTO-5312382/2019/l 188 Dated : 
2019-06-24 for Iron Ore .-2.5 Million Ton/annum v~l~d up t~ _31,- ~2.2019; 

(d)The content of Inspection Report (I/R), RefNo. 1909, Regional Office-Cum-Laboratory, 
Jamshedpur,Dated 23.08.2016. · 

(e) The content Forest Clearance ref. no. 12(21)51/2004:.FCE dated 12.07.2005 and Forest Clearance ref. 
no. 8-88/2007-FC(Pt) dated 09.11.2012. 

(f) The content of mining lease transfer~de ref.no. 432 dated 9-3-2019. 

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974 
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in 
Mauza -Ghatkhuri RF , P S -Gua , District -WEST SINGHBHUM , as follows: 

Project Site-Area Investment Product & Capacity Period of CTO 
(Rs) 

Plot Nos. Area Oat~ of issue 
To · 

Before Asper EC Asper 13580.375 Iron Ore -2.5 Million 31/12/2024 
Expansion EC lac Ton/annum 



) Specific Conditions: 

That, the occupier shall establish and operate well equipped environmenttl laboratory with facilities to 

onitor at least all regulatory parameters and duly accredited by NABL/ISO 9001 with OHSAS 1800 l . 

. That, the occupier shall comply all the conditions imposed in Environmental Clearance issued vide letter 

fo. J-11015/48/2001-IA.Il(M) dated.19.04.2005, Corrigendum even letter dated 29.05.2006, Corrigendum 

ven letter dated 02.02.2007 & Ref No. J-11015/507/2007-lkll(M) dataj Ai.12.200~ issued by MO~F, 

iovt. of India within the consent period. 

l. . That, the occupier shall comply with the condition of clearance under Forest (Conservation) Act, 1980 

;tipulated by MOEF vide letter no. 12 (21) 51/2004-FCE dated 12.07.2005 _& letter no. F.No. 8- 88/2007-

FC(Pt) dated 09: 11.2012 
. 

4. That, the occupier shall submit a copy of six monthly report regarding compliance of conditions imposed 

in Environmental Clearance which is presently being submitted to Regional Office, MOEF~ GovC of~dia, 

Bhuwneshwar. 

5. That, the occupier shall take appropriate mitigative measures to prevent pollution of Karo river and the 

Koina river. 

6. That, the occupier shall do sprinkling of water time to time on haul roads and dusty areas. 

7. That, the occupier shall reclaim the mined out area and plantation should be _done at the reclaimed site. 

8. That, the over burden dump shall be made in ~ccor~ce with conditions imposed in Environmental 

Clearance. Retaining wall shall be provided at the toe of over burden dump to check run off 

9. That, the occupier shall provide adequate no. of high efficiency dust extraction system in mineral 

handling 

area, loading and unloading areas including transf~ points. 

. 1 o. That, the transportation shall be done through covered vehicle to avoid fugitive dust emission. 

11. That, the occupier shall provide STP for colony and ETP for Workshop and waste water generated 

during 
mining operation. 

12_ That, the occupier shall not exceed the annual production as granted by MOEF in the environmental 1' 

clearance order issued vide letter no.J-11015/507/2007-IA.II (M) dated 22.12.2008 and submit six monthly 

production figure duly certified by the Dist Mining Officer, Chaibasa, West Singhbhum. ' · 

13_ That, the occupier shall maintain and operate special water jets with mist water spray at dumper 

L 
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and loading points to suppress fugitive emission. 

~4- That, the mining operatio:ns shall be restricted to above the ground water table and it should be not 

mtersect the ground water table. · · 

15 · That, the top soil, if any shall temporarily be stored at earmarked site( s) only and it should not be kept 

.uimtilized for long. The top soil shall be used for land reclamation and plantation 

16. That, the ~ccupier shall do blasting operation only during the da; time. 

17. That, the occupier shall fully implement rain water harvesting system as per design approved by 

CGWB/State Ground Water Board. . 

lK That, the occupier shall grant of this .Consent-to:.Operate is issued from_the Environmental angle only 

··· and does not absolves -the project proponent.from the other statutory obligations prescnbed under any other 

law or any other instrument in force. The sole and complet~ responsibility, to comply with the conditions 

laid down in aU other laws for ~e time-being in force, rests wi~ the industry /unit/project proponent. 

19. That, the grant of this-Consent-to-Operate shall not, in any way, adversely affect or jeopardize the legal 

proceedings, if any, instituted in the past or that could be instituted against you by the State Board for 

violation of the provisions of the Act or the Rules made there under. 

20. That, thi grant of this Consent-to:Operate shall riot, ,in any way, adversely affect or:jeopardize the legal 

proceedings, if any, instituted in the past or that could be instituted against you by the State Board for 

violation of the provisions of the Act or the Rules made there under. 

21. That, the occupier shall submit applications for re.q.ewal of consent under section 25/26 of the Water 
. ' ! .• ' . ' 

(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Controliof 

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.12.2024, with requisite 

fee and docwnents showing compliance of all of the above conditions. 

22. That the occupier shall establish CAAQMS and shall provide online connectivity to the Board server 

within 90 days and will also provide online connectivity of PM 10 analyser in 60 days. IF occupier fails then 

environmental compensation will be levied 

(B) 

(1) 

General Conditions : 

That, the occupier shall maintain the National Ambient Air Quality Standard given below: 

',·I . 
. ~ ' < . ) ' I ._ 



Concentration in Ambient Air 

' 
Time Weighted E~ol9gic~ly SN Pollutant Industrial, ., 
Average Residential, Rural Sensitive Area 

and Other Area (notified by 
Central Govt.) 

(1) (2) (3) (4) (5) 

1. Sulphur Dioxide Annual : 50 20 
(SO2), µg/m3 . 24ho~, 80 80 ,. ,. 

2. Nitrogen Dioxide Annual 40 30 
(NO2), µg/m3 24 hours 80 80 

3. Particulate Matter Annual 60 60 
(size less than 10 24 hours 100 100 

µm) or PMl0,, 
' ' µg/m3 . ' 

·. I ·.I 
' • •• • . ' -~ .' ' •. ~ • ' • I ~., 

' ' . • -'. '1 . . 

4. Particulate Matter Annual . 40 40 
(size less than 2.5 24hours 60 60 

µm) or PM2.5, 
µg/m3 

5. Ozone(O3), 8 hours 100 100 
µg/m3 1 hour 180 180 

6. ' . Lead '(Pb) µg/m3 Annual 0.50 0.50 
24hours i.o 1.0 

7. Carbon Monoxide 8 hours 02 02 
(CO) mg/m3 1 hour 04 04 

8. Ammonia (NID) • 1,1 

Annual . . 100 100 
µg/m3 24hours 400 400 ..,. 

9. Benzene (C6H6) Annual 05 05 
µg/m3 

10. Benzo(a) Annual 01 01 
Pyrene(BaP) 

Particulate Phase 
only ng/m.3 

11. Arsenic (As) Annual 06 06 
ng/m.3 

12. Nickel (Ni) Annual 20 20 
ng/m3 

Note : Serial no. 1 to 4 -Mandatory 
Serial no. S to 12 As applicable for specific type of indu~try. 
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(Z) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows: 

(3) 

(4) 

(5) 

(6) 

(7) 

(8) 

I ' I 

SN Parameter Standard 

1 Particulate Matter 100 µgtNm3 

2 Sulphur Dioxide 80 pg/Nm3 .. 

3 Oxides of Nitrogen 80pg/Nm3 

That, the occupier shall keep process effluent in-close-circuit·and ~e-quality of,efflu,~n~Jrom other 

sources in conformity with the standard (s) and the discharge ·quantity as below: . 

SN Parameter Standard 

1 Total-Suspended Solids 10.0 mg/L 

2 BOD . . 3o ·mg/L 
: , J I I I . . 

3 COD 250 mg/L 
. ·i ~* .... , ,ri i ·: • • :L :, . 

4 Oil & Grease 10 mg/L 

, . j • 

That, the occupier shall dispose of solid wastes as follows: 

.. 

SN Waste Type Mode ofDisposal 
" 

1 Hazardous Carbon~c~o~s W;~st~s In C01)rocessing in high 
temperature furnaces or kilns 

2 Hazardous Non-Carbonaceol!S lnTSDF 

Wastes 
I • •.' 

. . . . 

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral 

Hazardous solid wastes/ Mine 
' Over Burden· 

., ' '. : \1 • .. . ' 
' ~· .... 

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall k~ tne·height(s),.of 

exhaust pipe(s) as per Central Pollution Control Board norm. 

That, the occupier shall install and main~ Central Ground Water Board/ State Ground Water 

Directorate approved system of rain water harvestmg-cutn-ground water recharge and submit the 

photographic view of the structures within a month .. , 
1 1' I • 

1 
I '. 

·, ,, , , ·.' / ! :. :,-_!,::, ,· \ .·. '., ,· .. ,.. I ) :" ': -l .··, .- ·' F l•·--•' . 

That, the occupier s~l grow an~ ~tain green~ of th~ _pr_~ject ~ the periphery, and o.ther a~ailable 

spaces and shall continue enh;mcmg tts plant density and b1odivers1ty. · · ' 

That, the occupier shall subrrait.enviromnental statement with supporting stoichiometric calculations 

analyses reports, every year latest by 30th September of the next financial year. 

I 
I 
I 



(9)_ 

(10) 

(11) 

(12) 

(13) 

4. 

5. 

6. 

7. 

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited/ ISO 

9001 :2008 and OHSAS 18001:2007 certified laborato.ry in compliance sub-para (2), (3), (4) and (5) of 

paragraph 3 of this CTO yearly at required periodicity. 

That, this CTO is valid subjected to the validity of mining Lease/Mining 

Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining 

Lease/Mining Plan, this consent shall be treated as revoked automatically. 

That, this CTO is issued from the environmental angle only and does not absolve the occupier from 

other statuto.ry obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility to comply with these conditions laid (town in all other laws for the time­

being in force, rests with the indll$y/,unit/ oc~upier. 

That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any, 

instituted in the past or that couJd be , instituted against you by the State Board for violation of the 

provisions of the Act or the Rules made there under. 

That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of 

Pollution) Act, 1974; the W~ter (Prevention & Control of Pollution) Cess Act, 1977; the Air 

(Prevention.&-Controtof~}t~tj~n)_Act, 1981; and the Environment~otection) Act, 1986 and Rules 

made there under. ' -- ·· · ·' 
. , ,. :--~ -

That, this CTO shall not absolve the occupier ·from making compliance of other statutory')>rescnoed 

under any law or direction of courts or any other instrument for the time being in force. 

That, this CTO is being issued on the basis of information/ document.,,/ certificate submitted by the 

unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given 

by th~ o~c~p!~r is f~~~d false/fictitious/forged in future. 

;I• 
• ,- . .• ·1._ .··• ··1 ' • ' 

The Order shall:be vaUd subject !o compliance of all other legal requirements applicable to the unit. 

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change / 

alteration in conditions of this. consent 

This is issued with the approval of the Competent authority 

RAJEEV ~~ DigitaUyslgned 
. byRAJEEV 

LOCHA✓1 
<>CHAN BAKSHI 

BAKSH .. - ' 19
·\.

23) 
I / 18:40:21 ~ 

(Rajeev Lochan Bakshi) 

Member Secretary 

Memo No. : JSPCB/HO/RNC/CTO-
6151106/2019/2650 

Dated: 2019-12-31 

Copy to: Vijay-11 Iron Ore ~es(T~~ Steel Long Products Limited), Vijay-11 Iron Ore Mines, Ghatkuri 

RF, Post-Barajamda, Thana -Gua, Block Noamundi, Di~t:West Singhbh:um/ Dy. Commissioner, West 

Singhbhum/D.F.O. Saranda Division, Chaibasa,West Singhbhum/Dist. Mining Officer,West Sin~bhum 

/Regional Officer, Regional Office-Cuni.½1boratory, Jamshedpm for information & necessary action. 

RAJ EE~' D1g11a11ys19n~ (Rajeev Lochan Bakslu) 
bylWEEV M b s 

. , LOCHA OCHANBAKSHI em er ecretary 
A )ite:2019.1231 

I . I ;'; SAKS ' 18:0.53+05'30' ,, 



To 

. r· ~ .. 7£ · -·· .. ·· r . -
' No.J-11015/507fl007-IA II (M) 

Government of India Ministry of Environment, Forest and._Cllmate Change Impact Assessment Divi•ion , . .... . 

lri.dira Paryavaran Bhavan, 
. · Jor Bag ,Road, Alfganj 

. ·. .. :'· - New Delhi-110 003 

Date: 22nd September, 2021 

Mis Tata Steel Long Products Limited Vijay-11, Iron Ore Mines · 
PO &.Toana:· Barajamda 
Dist Sepahijala- 758 034 
Sikkim · 

. Sub:. Transfer of EC from Mis Usha Martin Limited to M/s Tata Steel Long Products Limited issued for Expansion of Vijay-11 Iron ore mining prf?Ject with production capacity to 2.5 MTPA (MLA: 155.078 ha) located. i_fl·_.~l~age , · . . • _., ~ta~Ptrd .. ~~~? ;_Tftlsil:.,;_."'~•~-~!I~•-~ -c,P~.~~~~.;
1
~.Y'es~. _Si~,bh~m, Jharfcfiand -rega 1ng · ·-· .. ·, ' ·, · · · · • ·· · · 

Ref: EC letter no.J-11015/507/2007-IA-II (M) dated-22.12.2008 · 
Sir; 

This has reference to your proposal no.lA/JH/MIN/224453/2021 on the above mentioned propa~I for transf~r ~ (;C from Mis Ush~ Martin Limited to Mis Tata Steel Long Products Limited issued for · Expansion of Vijay-11 · Iron ore mining project with production capacity to 2.5 MTPA (MLA: 155.078 ha) located in Village .Ghatkuri. Tehsil No_~Q,'IW:tdi, D!~~ct \4Yesf Sinijbht:1m:"'Jfia11dfand Vida ·Ee letter no.J-.1'101.5/50712007.-IA-ll(M)' dated 22'.'1'2~2008. ·. . · · . . · • J ~ ' • 

2. The Project Pro.ponent has submitted the application u·nder the provisions of Rule t 1 of the El~ Notification, 2006 along with the foll~wing details: -
(a) .. Form-7 as per EIA, 2006. · · ;· . (b) 'Consent "to~ Operate·' v}de letter no.JSPCB/HO/RNC/CT0-6151106/2019~650 dated 31.12.2019 in the name of present project proponent. · (c) NOC from the previous project proponent dated 29.05.2020. (d) .Undertaking by present project proponent ~~ted 29._1'2.2020. · · (e) Copy of bu~iness tran~fer agreement lette·r written by the previous project proponent to present project proponent dated 09.04.2019. · (f) Cover Letter duly signed by the present project proponent date 11.08.2021. (g) -Authorization letter duly signed by the present project proponent. 

3. The_ matter has been ~x~mined in the ~ini~ and accordingly_ the unde,rsigned is directed to say that the M1mstry has no obJectIon to transfer the above mentioned Enviro_nmental Clearance granted vide letter no.J-11015/507/2007-IA-ll(M) dated . ✓ . V\ . 
~ 




